DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-1I SECTION)

MINUTES OF THE NORMS COMMITTEE-II
MEETING No. NC/2/MEET/Jul/202122/2 (Offline Cases) DATED 03.09.2021

Please Note

i.

iii.

For information of exporters, Norms Committee-11 handles all cases pertaining to fixation/ratification of norms for
Export Products falling under ITC (HS) Chapter 72 to 76, 78 to 80 & 85. Communications in respect of
cases/pertaining to NC-II may be sent to email address: nc2.dgft@nic.in

i. In certain cases the decision of the Norms Committee refers to the Recommendations/ Observations/Deficiencies

received from the concerned Technical Authority. Wherever applicable, a scanned copy of such document has
been placed at the end of the Minutes, in running serial orders. The concerned applicant/company may go through
the same and respond accordingly.

The Norms Committee has taken decision only with respect to technical aspect/wastage norms. While redeeming
the applications, RAs should check that the applicant has fulfilled all requirements as prescribed in
policy/procedure including those in Policy Circulars issued from time to time or any other provisions under
FTP/HBP for EODC.

iv. Wherever the Committee has fixed Norms, the concerned RA may ensure that AA is issued on the

wastages/consumption as ratified by the Committee or as per wastages claimed in the application, whichever is
less.

Meeting No. NC/2/MEET/Jul/202122/2 (Offline Cases) of Norms Committee-II for the year 2021-22 held

on 03.09.2021 through Video Conferencing under the Chairmanship of Shri Akash Taneja, Additional Director

General of Foreign Trade to consider the following applications for ratification of norms in respect of’ Advance

Authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy 2015-20. The following members

were present in the meeting:-

SI. No. Name & Designation a Department
1. Shri Shaish Kumar, (TEC-1) Consultant
2. Shri V.C. Agarwal, (TEC-3) Consultant
3. Shri S. K. Bhatnagar, (SKB) Consultant
In attendance
1: Shri Pranav Upadhyay, Dy. Director DGFT
Allie
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Minutes of the cases discussed in the meeting are as under:

SIL.
No.

Applicant's
Name / AA
No.

HQ/RA File
No.

Case History

Decision

Status

NASH

LIMITED,

U

INDUSTRIES
(I) PRIVATE

BENGALUR

01/80/162/0030
2/AM18/
1/11/2015:EO
U:CSEZ/1476/

DC. CSEZ vide letter dated 03.11.2017, followed by
representation dated 29.03.2018 from the applicant, had
requested for fixation of scrap/wastage norms for the
manufacture and export of Sheet Metal Pressed Components
made of iron and steel, copper, brass and such other
metals/alloys. The matter was considered in M. No. 01/81
dated 10.04.2019 and on the advice of Consultant (TEC-3),
some information was sought from the applicant via email
dated 25.05.2019 followed by reminder on 12.07.2019. The
email reply dated 13.11.2019 was referred to Consultant
(TEC-3) via email dated 14.11.2019. The case was considered
in M. No. 20/81 dt. 08.01.2020. The Committee noted that the
written comments dated 01.01.2020 of Consultant (TEC-3) as
under: 1. Nash Industries. an EOU, had requested for fixation
of wastage norms for export product ‘sheet metal pressed
components for UPS & other industrial use’. 2. Applicant has
informed that they are manufacturing 1000 parts &
components & have submitted some details for 6 components.
3. Components are manufactured from iron & steel, Cu & Al
sheets. 4. Wastages claimed is in the range of 38% to 50%
which is average of vide range of 1.5% to 98.4% 5. As range
of wastage is very wide and number of components very
large, it is not possible to work out wastage of every
component. In view of the above, the Committee decided to
call the applicant for PH. As per NC decision, an email dated
25.02.2020 was sent to the applicant to attend PH on
04.03.2020. The casc was considered in M. No. 22/81 dt.
19.02.2020 as per agenda and noted that the applicant vide
email dated 28.02.2020 has sought another date for personal
hearing on behalf of the applicant. Therefore, the Committee
decided to give one more opportunity to the applicant for
personal hearing to explain the case before Norms Committee.
During personal hearing held in Meeting No. 05/81 on
28.07.2020, your representatives to furnish following
information:
1. To submit details by making subgroup of items
manufactured in the limited range of wastages as there is
wide variation in the wastage of items manufactured i.e.,
1.5% to 98.40%.
D/L was sent to the applicant on 22.09.2020. The casc was
considered in M. No. 8/81 dated 29.09.2020 and decided to
grant last opportunity to the applicant to furnish the requisite
information. The applicant's reply dated 03.11.2020 was sent
to Consultant (TEC-3) via email on 10.11.2020. The case was
considered in M. No. 11/81-ALC2/2020 dated 24.11.2020
(Held on 01.12.2020) and decided to remind Consultant
(TEC-3) for expediting the comments. Reminder issued to
consultant (TEC-3) on 11.01.2021.
The case was last discussed in M. No. 01/81 dated 21.05.2021
and the Committee noted that Consultant (TEC-3) via email
dated 11.02.2021 had requested for the hardcopy of the
original application. Therefore, the Committee decided to ask
the firm to submit the same. The applicant’s reply was
received on 27.07.2021 and the same was forwarded to
Consultant (TEC-3) on 10.08.2021.

The Committee
considered the case as
per  agenda  and
Consultant (TEC-3)
via  email  dated
02.09.2021 has
requested for physical
file along with hard
copy applicant’s reply
of the case.
Therefore, the
Committee decided to
send the same to
Consultant (TEC-3)
for examination of the
case.

Deferred
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LEIGHTON
WELSPUN
CONTRACT
ORSPRIVAT
E LIMITED

0310764005
dated
01.01.2014

01/81/050/0006
0/AM15/

03/95/040/0075
2/AM14/

HQ E-office
Computer No.:
23969

The case was rejected in M. No. 05/81dated 18.06.2015 due to
non-submission of reply of deficiency letter dated 11.11.2014.
However, the applicant vide letter dated 12.06.2018 furnished
the reply with a request to fix the ad-hoc norms. The
applicant’s reply was forwarded to DHI for examination of the
case on 21.06.2018 followed by reminder on 12.07.2019 &
11.10.2019. As per NC decision of M. no. 20/81 dt.
08.01.2020, a copy of application was referred to DHI on
25.02.2020. The case was considered in M. No. 23/81 dt.
04.03.2020, the representative of DHI informed that the case
is under examination. The Committee considered the case as
per agenda and noted that DHI via email dated 16.07.2020
asked for complete set of application. Therefore, the
Committee decided to send the complete set of application
along with the applicant's reply dated 12.06.2018 with all
annexure to DHI for examination of the case. As per
comments of DHI received via email dated 29.09.2020, the
case was referred to DPIIT on 30.09.2020 for examination &
comments. The case was considered in M. No. 8/81 dated
29.09.2020 and decided to wait for the comments. The case
was considered in M. No. 11/81-ALC2/2020 dated 24.11.2020
(Held on 01.12.2020) and noted that the reply furnished by the
applicant is incomplete. Therefore, the Committee decided to
seek from the applicant to furnish following information as
per comments given by DPIT vide U. O. No. P-
47011/139/2020-TSW dated 16.10.2020:

1. Sl No. 3,4, 35, 8& 11 of the Standard Deficiency Format

for export item at SI. No. 1.

As per NC decision, D/I. was sent to the applicant on
11.01.2021 followed by reminders on 06.04.2021, 05.07.2021
& 12.07.2021. However, no reply has been received yet.

The Committee
considered the case as
per the agenda and
noted that the
applicant’s reply was
not received despite
several reminders.
Therefore, the
Committee decided to
reject the applicant’s
request of fixation of]
ad-hoc norms.

Rejected

M-3

JINDAL SAW
LIMITED

0510395407
dated
24.08.2015

01/81/050/0046
3/AM16/

05/23/040/0020
TIAM16/

The case was ratified in M. No. 12/81 dated 06.09.2016 as per
DIPP U. O. No. 12/76/2016-TSW/28 dated 06/09/2016.
However, the applicant vide letter dated 15.02.2019 requested
to re-fix the ad-hoc norms. A copy of representation was
referred to Consultant (TEC-3) on 07.08.2019 for
examination. Deficiency letter was sent to the applicant on
04.10.2019 as per NC decision of Meeting No. 11/81 dated
04.09.2019. The applicant's reply dated 14.11.2019 was
referred to Consultant (TEC-3) for examination. NC observed
in its M. No. 20/81 dt. 08.01.2020 that the authorization is
dated 24.08.2015 and the party would have exported the said
items as per norms ratified carlier. Therefore, the Committee
decided to seek a report from RA regarding the
thickness/surface area of coating w.rt Adhesive and
Polyethylene in the export product. An email dated
02.03.2020 was sent to RA, New Delhi. The case was
considered in M. No. 23/81 dt. 04.03.2020 and decided to
remind the RA, New Delhi, inviting attention of Head of RA,
for submitting the requisite information. As per NC decision,
reminder was sent to RA, New Delhi, on 10.07.2020,
16.07.2020, 22.9.2020 & 30.9.2020 for expediting the matter.
The case was considered in M. No. 8/81 dated 29.09.2020, the
Committee considered the case as per agenda and noted that
the report received vide email dated 30.9.2020 from CLA,
New Delhi was forwarded to Consultant (TEC-3) on the same
day for examination. However, Consultant (TEC-3) requested
to send physical file to examine the case. Therefore, the
Committee decided to send physical file to Consultant (TEC-

3) for examination of the case. The main was referred to

The Committee
considered the case as
per the agenda and
decided to remind
Consultant (TEC-3)
for expediting the
comments.

Deferred
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Consultant (TEC-3) on 19.11.2020. The case was considered
in M. No. 11/81-ALC2/2020 dated 24.11.2020 (Held on
01.12.2020) and decided to wait for the comments. Reminder
issued to consultant (TEC-3) on 11.01.2021.
The case was last discussed in M. No. 01/81 dated 21.05.2021
and the Committee noted the comments of Consultant (TEC-
3) received via email dated 11.02.2021 wherein it is stated
that in the report of firm, RA. New Delhi had enclosed
statement of the firm on thickness of coating of different
layers. The comments were given on the basis of details given
by the firm in its letter dated 14.11.2019 & the report of study
group. However, the details given by the firm to RA, New
Delhi did not provide information separately for LSAW &
seamless pipes. Therefore, the Committee decided to ask from
the firm to furnish following information as per advice of
Consultant (TEC-3):

1. A copy of Shipping Bill.

2. A copy of export order.
The applicant’s reply was received on 23.07.2021 and the
same was forwarded to Consultant (TEC-3) on 10.08.2021.
However, no comments have been received yet.

KANADE
ANAND
UDYOG PVT.
LTD.

0310824397
Dated
11.10.2018

01/81/050/0054
6/AM19/

03/94/040/0062
1/AM19/

HQ E-office
Computer No.:
23970

The case was rejected in M. No.06/81 dated 26.06.2019 due to
non-submission of reply of deficiency letter dated 25.03.2019.
However, the applicant vide letter dated 12.07.2019 had
requested for ratification of Norms. The case was considered
in M. No. 17/81 dt. 27.11.2019, the Committee observed that
main file is not available. Hence, it was decided to defer the
case with an advice to the section to trace out the main file.
The case was referred to Consultant (TEC-3) on 06.01.2020.
The case was considered in M. No. 20/81 dt. 08.01.2020 and
decided to wait for comments. The case was considered in M.
No. 23/81 dt. 04.03.2020 and decided to send the applicant’s
reply to Consultant (TEC-3) for examination of the case.
Physical file along with the applicant’s reply sent to
Consultant (TEC-3) on 25.09.2020 for examination of the
case. The case was considered in M. No. 8/81 dated
29.09.2020 and decided to wait for the comments. A reminder
was issued to Consultant (TEC-3) on 11.11.2020. The case
was considered in M. No. 11/81-ALC2/2020 dated 24.11.2020
(Held on 01.12.2020) and Consultant (TEC-3) via email dated
30.11.2020 informed that the applicant’s reply has not
available to examine the case. Therefore, the Committee
decided to seek from the applicant to furnish the following
information as per the advice Consultant (TEC-3):

1. SL No. 1, 3, 5 and 11 of the Standard Deficiency

Format.

2. Material of import item No. 2 & 5.
As per NC decision, D/L. was sent to the applicant on
11.01.2021 followed by reminders on 06.04.2021, 05.07.2021
& 12.07.2021. However, no reply has been received yet.

The Committee
considered the case as
per the agenda and
noted that the
applicant’s reply was
not received despite
several reminders.
Therefore, the
Committee decided to
reject the applicant’s
request of fixation of’
ad-hoc norms.

Rejected
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TBEA Energy

(India) Private [01/81/050/0048

Limited

6/AM16/

3410041397 [34/24/040/0012

Dated

23.07.2015

3/AM16/

The case was rejected in M. No. 22/81 dated 24.01.2017 due
to non-submission of reply of deficiency letter dated
27.06.2016 followed by reminder dated 21.09.2016. However,
the applicant vide mail dated 02.07.2019 has requested for
revision of fixed Norms. The case was referred to DHI on
26.11.2019. A reminder was also issued to DHI on
09.01.2020. The case was considered in M. No. 20/81 dt.
08.01.2020 and decided to wait for comments. The case was
considered in M. No. 23/81 dt. 04.03.2020 and decided to
send a complete set of representation to DHI as requested by
the representative of DHI. Reply dated 23.5.2020 was referred
to DHI on 27.05.2020 & 22.07.2020. The case was considered
in M. No. 5/81 dt. 16.07.2020, the Committee considered the
case as per agenda and DHI informed that they have received
only applicant’s reply and also needs the complete set of
application with ANF-4 to examine the case. Therefore, the
Committee decided to send all the relevant documents to DHI
as per their request. As per NC decision, the complete
application alongwith ANF-4 received from the applicant sent
to DHI on 28.09.2020 for examination of the case. The case
was considered in M. No. 8/81 dated 29.09.2020 and decided
to wait for the comments. Reminder was issued to DHI on
11.11.2020. The case was considered in M. No. 11/81-
ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and
decided to remind DHI for expediting the comments. The
complete application along with ANF-4 was send to DHI via
email dated 31.12.2020 & 08.02.2021.
The case was last discussed in M. No. 01/81 dated 21.05.2021
and the Committee noted that DHI via email dated 19.05.2021
informed that the applicant’s reply was incomplete. Therefore,
the Committee decided to ask from the firm to furnish
following information as per comments of DHI:
1. Proper calculation of CRGO & Cu from the dimensions
& wastage.
2. Calculation of other raw material like oil & press board.
3. Material balance.
4.  Wastage sought in Appendix 11A.

As per NC decision, D/L was sent to the applicant on
12.07.2021. However, no reply has been received yet.

The Committee
considered the case as
per the agenda and
decided to send a

reminder to the
applicant for
furnishing the

requisite information.

Deferred
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M-6

Delton Cables
Ltd.

0510337606
Dated
23.10.2012

01/81/050/0042
3/AM13/

05/23/040/0027
8/AM13/

HQ E-office
Computer No.:
23946

The case was inadvertently written ratified in M. No.12/81
dated 27.08.2013 whereas DPIIT vide U. O. No. 12/2/2013-
TSW/40 dated 14.06.2013 had sought following information
as mentioned in NC M. No.05/81 dated 06.06.2013 as under:
1. Voltage rating of cables. 2. Detailed calculations for the
requirement of each raw material, export product wise
supported by the Cross-sectional diagram of the cable/Buyers
data sheet. 3. Net weight per KM of each Cable 4. Material
balancing viz. net content of each imported and indigenous
input, export product wise, per KM of export product. 5. Total
requirement of each raw material, export product wise, in a
tabular form However, the applicant vide letter dated
09.08.2016 had requested for ratification of Norms. The case
was referred to DPIIT on 25.10.2019 for examination and
comments. As per NC decision of Meeting No. 20/81 dt.
08.01.2020, DPIIT s deficiency letter was sent to the applicant
on 06.02.2020. The case was considered in M. No. 23/81 dt.
04.03.2020 and decided to remind the applicant for furnishing
the requisite information. Applicant's reply dt. 19.06.2020 was
sent to DPIIT on 17.07.2020. The Committee decided to
forward again the reply of the applicant to DPIT for
examination and comments. The applicant’s reply received
from the applicant sent again on 28.09.2020 to DPIT for
examination of the case. The case was considered in M. No.
8/81 dated 29.09.2020 and decided to seek again from the
applicant to furnish following information as per comments
given by DPIIT vide U. O. No. P-47011/308/2019-TSW dated
29.09.2020 as the applicant’s reply was deficient:

1. Net weight per KM of each cable.

2. Material balancing viz. net content of each imported

& indigenous inputs, export product wise, per KM of]

export product.
As per NC decision, D/L. was sent to the applicant via email
on 12.11.2020.
The case was last considered in M. No. 11/81-ALC2/2020
dated 24.11.2020 (Held on 01.12.2020) and decided to remind
the applicant for furnishing the requisite information. As per
NC decision, reminders were sent to the applicant on
11.01.2021 & 08.04.2021. The applicant’s reply received via
email dated 13.04.2021.
The case was last discussed in M. No. 01/81 dated 21.05.2021
and the Committee decided to forward the applicant’s reply to
DPIT for examination of the case. As per NC decision, the
same was forwarded to DPIIT on 12.07.2021.

The Committee
considered the case as
per agenda  and

decided to ratify the
ad-hoc norms as per
comments of DPIT
vide U. O. No. P-
47011/308/2019-
TSW dated
03.08.2021.  (Copy
enclosed)

RA concerned may
take suitable
consequential action
accordingly.

Approved
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Lubi
Electricals
Limited,
Ahmedabad
- Referred by
DC, KASEZ

01/81/061/0002
2/AM18/
KASEZ/100%
EOU/11/969/00
-01/

KASEZ, vide letter No. KASEZ/100%EOU /11/969/00-
01/6116 dated 27.09.2017 forwarded a copy of application for
fixation of scrap/wastage norms on regular basis for
manufacture and export of Industrial Valves and Industrial
Valve Parts. The DC stated that the wastage norms had been
fixed on ad-hoc basis up to 31.03.2003 subject to final
fixation of norms-by-Norms Committee in DGFT. The case
was considered in M. No. 4 /81-Pt.II dated 03.10.2018 and
noted that case was referred to DIPP for comments and
reminded on 27.09.2019. The case was considered in M. No.
20/81 dt. 08.01.2020, the Committee noted that DPIIT was not
reminded for expediting the comments & also the main file
was not traced out by the section. Therefore, the Committee
decided to remind DPIIT and directed the section to trace out
main file immediately. The case was considered in M. No.
23/81 dt. 04.03.2020, the Committee noted that DPIIT has not
yet been reminded for expediting the comments & also main
file is not yet traced out by the section. Therefore, the
Committee decided to remind DPIIT & and directed the
section to trace out main file immediately. Since, main file is
not traceable in the section, complete set of documents have
been sought from KASEZ vide email dated 16.07.2020. The
documents received from KASEZ was forwarded to DPIIT
vide email dated 20.07.2020 for examination & comments. An
email was sent on 22.09.2020 to DPIIT for expediting the
comments. The case was considered in M. No. 8/81 dated
29.09.2020 and decided to seck again from the applicant to
furnish following information as per comments given by
DPIIT vide U. O. No. P-47011/108/2020-TSW dated
10.08.2020 as the applicant’s reply was deficient:

1. A copy of ad-hoc norms fixed by the Development
Commissioner, Kandla SEZ for the items under
consideration.

2. Sl No. 3, 4, 5 & 11 of the Standard Deficiency
Format.

As per NC decision, D/L. was sent to the applicant via email
on 12.11.2020.

The case was considered in M. No. 11/81-ALC2/2020 dated
24.11.2020 (Held on 01.12.2020) and decided to remind the
applicant for furnishing the requisite information. As per NC
decision, reminders were sent to the applicant on 11.01.2021&
08.04.2021.

The case was last discussed in M. No. 01/81 dated 21.05.2021
and the Committee noted that the applicant did not furnish the
reply of DL. Therefore, the Committee decided to issue a final
reminder to the firm for furnishing their comments within 15
days’ time. The applicant’s reply received vide email dated
19.08.2021 and the same was forwarded to DPIIT on
23.08.2021. However, no comments have been received yet.

The Committee
considered the case as
per the agenda and
decided to wait for
comments.

Deferred

Page | 7

NC-2

MEETING No.: NC/2/MEET/Jul/202122/2  (Offline Cases) Meeting Date: 03.09.2021




Neo Power
Electronics &
Projects PVT.

LTD.

0310819845
dated
15.03.2018

01/81/050/0001
2/AM19/

9/AM18

03/95/040/0106

The case was ratified in M. No.15/81 dated 27.03.2019 as per
written comments given by Consultant (TEC-3). However, the
applicant vide letter dated 01.04.2019 requested to amend ITC
HS codes in r/o import items No. 3 and 5. Further the
applicant has also requested to amend UOM of import item
No. 5. The Committee considered the case in M. No.09/81
dated 07.08.2019 and noted that the applicant has not given
any reason/justification for such changes. A D/L. was sent to
the applicant vide email dated 02.09.2019 followed by
reminder on 07.10.2019. The applicant’s reply dt. 09.10.2019
was referred to Consultant (TEC-3) for examination. The case
was considered in M. No. 23/81 dt. 04.03.2020 and decided to
send main file to Consultant (TEC-3) as requested in the
meeting. Physical file along with the representation sent to
Consultant (TEC-3) on 25.09.2020 for examination of the
case. The case was considered in M. No. 8/81 dated
29.09.2020 and decided to wait for the comments. A reminder
was issued to Consultant (TEC-3) on 25.11.2020. The case
was considered in M. No. 11/81-ALC2/2020 dated 24.11.2020
(Held on 01.12.2020) and decide to remind Consultant (TEC-
3) for expediting the comments. Reminder was issued to
consultant (TEC-3) on 11.01.2021.

The case was last discussed in M. No. 01/81 dated 21.05.2021
and Consultant (TEC-3) informed via email dated 08.02.2021
that the applicant had requested to amend UoM of import item
at SI. No. 5 from “Number™ to “Kg”. However, this import
item is a component & was recommended on net-to-net basis
and its UoM should be in numbers as given in AA. In the Bill
of Entry, quantity of this item is given in numbers. Therefore,
the Committee decided to ask from the applicant to provide
justification for the same.

As per NC decision, an email was sent to the applicant on
13.07.2021 & 10.08.2021. However, no reply has been
received yet.

The Committee
considered the case as
per the agenda and
decided to send a
final reminder to the
applicant for
furnishing the
requisite information.

Deferred

M-9

A-1 Fence
Products Co.
Pvt. Ltd.

0310827173
Dated
20.02.2019

01/81/050/0101
7/AM19/

03/94/040/0100
3/AM19/

HQ E-office
Computer No.:
23950

The case was ratified in M. No. 10/81-ALC2/2019 dated
21.08.2019 on the basis of inputs given by Consultant (TEC-
3). The applicant vide letter dated 27.01.2020 stated that the
wastage and quantity of imported material for the product
"Relevant Prime Hot dipped galvanized steel in sheets/coils"
for all the four export products have not been given correctly.
Therefore, they have requested to re-fix the ad-hoc norms. The
case was last considered in M. No. 23/81 dt. 04.03.2020 and
decided to refer the case to Consultant (TEC-3) for
examination & comments. Physical file along with the
representation sent to Consultant (TEC-3) on 25.09.2020 for
examination of the case. A reminder was issued to consultant
(TEC-3) on 19.11.2019.

The case was considered in M. No. 11/81-ALC2/2020 dated
24.11.2020 (Held on 01.12.2020) and Consultant (TEC-3) via
email dated 30.11.2020 informed that the applicant in its

amendment made in application. Therefore, the Committee
decided to ask from the applicant to furnish the same.

As per NC decision, D/. was sent to the applicant on
12.01.2021.

The applicant's reply dated 14.01.2021 was sent to Consultant

representation dated 27.01.2020 has not given details of

The Committee
considered the case as
per the agenda and
decided to send a
reminder to the
applicant for
furnishing the
requisite information.

Deferred
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(TEC-3) on 14.01.2021.
The case was last discussed in M. No. 01/81 dated 21.05.2021
and Consultant (TEC-3) informed via email dated 08.02.2021
that the earlier the case was approved by NC on the basis of
information given in application & inputs in the meeting. The
Norms Committee had accepted wastage proposed by the
applicant after recovery. However, for reviewing the same,
firm has not submitted any justification. Therefore, the
Committee decided to ask the firm to submit the justification
for enhancing the wastage within 15 days’ time.
As per NC decision, an email was sent to the applicant on
13.07.2021. However, no reply has been received yet.
The case was approved in Meeting No. 7/81 dated 29.11.2018
with 10% wastage. The norms were revised in M. No. 05/81
dated 12.06.2019 with 12% wastage after taking 1/3rd Th ;
; s e Committee
recovery on the recommendation of Consultant (TEC-3) & o Raersd i i
representative of DPIIT. o, et - e
The applicant via email dated 11.11.2020 had requested to gecided glo sk Bstix
allow 30% wastage. The representation was referred to he - aphaar B
Consultant (TEC-3) on 19.11.2020. The case was last submit following
considered in M. No. 11/81-ALC2/2020 dated 24.11.2020 nfoomation, ms per
(Held on 01.12.2020) and decided to wait for the comments. % |
RAJGURU - . . the advice of
ENTERPRISE Bemmder was 1ssue.d to C0n§ultant (TEC-3) on 12.01.2021. Consultant (Tech 3):
M-10 SPVT 01/81/050/0032|The case was last discussed in M. No. 01/81 dated 21.05.2021
; 6/AM19/  |and Consultant (TEC-3) via email dated 08.02.2021 had e g 2
LIMITED . . s Specific items of|Deferred
0310821453 03/95/040/0013 requcs‘ted for the k'lardcopy. of the o‘nglnal appl.lcatlon. ot with
7/AM19/  |Therefore, the Committee decided to ask from the applicant to 5
dated < e 2 quantity in terms
submit following information:
05.06.2018 1. Hard f e | ¢ lication al th of numbers &
. Hard copy of complete set of application along wit weight.
copies of further correspondence, if any. 2. Sheet layout
2. Sheet layout diagram of the material indicating the dingrany of e
wastage during blanking for all products, to be exported siateEl
s AA'. ; - s indicating the
As per NC decision, the hard copy of application was sent to wasiags,  dnitag
Consultant (TEC-3) on 10.08.2021 for examination & blanking
comments. :
The case was approved in M. No. 5/81 dated 12.06.2019, on The Commitiee
thfe recommendation of Consultant (TEC-3) and representative M T D i———
of MSME.
The applicant via email dated 11.11.2020 requested for Norms Szzidedagtzmiik f:::;:
to be Ratified from 10% wastage to 30% wastage. The the aoolicant o
representation was referred to Consultant (TEC-3) on sisbiit pp foliowis
19.11.2020. The case was last considered in M. No. 11/81- information. as pegr
RAJGURU ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and " adv‘ice e
ENIERPI‘USE 01/81/050/0087 decided to \r~:a1t for the comments. Reminder was issued to Consultant (Tech 3):
M-11 S PYT. 2/AM19/ gonsullanl ( IEC—3)' on 12.01'.2021.
LIMITED I'he case was last discussed in M. No. 01/81 dated 21.05.2021 1 ‘Spesific items ofiDeferred
and Consultant (TEC-3) via email dated 08.02.2021 had| " :
0310813798 |23/93/040/0020), . ested for the hardcopy of the original application,| POt With
2/AM18/ |4 . ; py & PPl quantity in terms
dated T'herefore, the Committee decided to ask from the applicant to ¢ b &
07.06.2017 submit following information: oL~ E’;‘m ers
1. Hard copy of complete set of application along with2 ‘g;::i : St
copies of further correspondence, if any. ' dingein. Tof ythe
2. Sheet layout diagram of the material indicating the tesial
wastage during blanking for all products, to be exported gSicating the
A wastage  during
5 fus < . blanking.
As per NC decision, the hard copy of application was sent to
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Consultant (TEC-3) on 10.08.2021 for examination &

comments.

INJECTOPLA
ST PVT. LTD

0610038682
Dated
29.08.2017

01/81/050/0036
3/AM18/

06/24/040/0002
0/AM18/

The case was approved in M. No. 03/81-ALC2/2018 dated
14.08.2018 with wastage of 5% with the condition that RA
should call for weight of Phenolic Moulding Compound in the
export product and take necessary consequential action
accordingly.

The case was again considered in M. No. 06/81 dated
11.08.2020 held on 25.08.2020 and rejected by NC due to
non-submission of composition fee.

However, the applicant vide letter dated 06.11.2020 requested
again for reviewing of ad-hoc norms stating that it is taking
AA for manufacturing resultant product "Brush Box Made Out
of Phenolic Moulding Compound" under 4.7 HBP and being
granted 11.88 Grams raw material Phenolic Moulding
Compound for manufacturing to one piece "Brush Box Made
Out of Phenolic Moulding Compound” on each and every AA.
Hence, the applicant requested to allow 11.88 Grams per
piece.

The representation was referred to DPIIT on 18.11.2020. The
case was considered in M. No. 11/81-ALC2/2020 dated
24.11.2020 (Held on 01.12.2020) and decided to wait for the
comments. A reminder was issued to DPIIT on 12.01.2021.
DPIIT via email dt. 05.02.2021 had requested that the
application may be referred to D/o C&PC. Hence, the case
was referred to Consultant (TEC-1) on 07.04.2021 for
examination & comments.

The case was considered in M. No. 01/81 dated 21.05.2021,
the Committee decided to send a copy of application to
Consultant (TEC-1). As per NC decision, a copy of
application sent to Consultant (TEC-1) on 09.07.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to ask from the applicant to
furnish following information as per comments of Consultant
(TEC-1):

1. Drawing of the mould with complete specification of]
mould (out of which export is made)

2. Past production and consumption data duly certified.

As per NC decision, an email was sent to the applicant on
19.08.2021. The applicant’s reply dated 31.08.2021 was
forwarded to Consultant (TEC-1) on 01.09.2021 for
examination of the case. However, no comments have been
received yet.

The Committee
considered the case
as per the agenda
and decided to wait
for comments.

Deferred

TRAFOMEC
INDIA
MAGNETICS
PRIVATE
LIMITED

0710083779
dated
08.11.2011

01/81/050/0032
5/AM12/

07/24/040/0025
8/AM12/

(E-25381)

The case was rejected in M. No. 9/81-ALC2/2013 dated
16.07.2013 due to non-submission of reply to deficiency letter
dated 01.02.2013.

The applicant's reply dated 30.06.2015 along with their earlier
reply dated 17.09.2012 were forwarded to DHI on 19.02.2016.
The case was considered in offline Agenda in M. No. 23/81 &
25/81 dated 23.02.2016 & 07.03.2017 respectively. The case
was again rejected in M. No. 08/81 dated 11.07.2017 due to
non-submission of reply to deficiency letter.

The applicants vide letter dated 01.05.2019 furnished reply
and requested to ratify the ad-hoc norms. As per the decision
of M. No. 24/81dated 18.03.2020, the complete set of]

The Committee
considered the case as
per the agenda and
decided to remind
DHI for expediting
the comments.

application was forwarded to DHI via email dated 06.08.2020.

Deferred
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The case was considered in M. No. 06/81 dt. 25.08.2020 and
decided to remind DHI for expediting the comments. DHI’s
D/L received via email on 21.09.2020 and sent to the applicant
on 07.10.2020. The case was considered in M. No. 09/81
dated 20.10.2020 (Held on 27.10.2020) and decided to remind
the applicant for furnishing the requisite information. The
applicant's reply vide letter dt. 10.11.2020 was sent to DHI via
email on 26.11.2020.
The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and DHI via email dated 01.12.2020
informed that the applicant had not submitted point-wise
reply. Therefore, the Committee decided to seek again from
the applicant to furnish following information wise point:

1. Complete specification with catalogue of each export

product with quantity of export in number.
2. Sl No.2,4,5 & 11 of the Standard Deficiency Format.
3. Manufacturing process of export item giving specific
use of each import item.
As per NC decision, D/L. was sent to the applicant on
27.01.2021. Reply of DL received via email dated 25.02.2021.
The case was considered in M. No. 01/81 dated 21.05.2021,
the Committee decided to forward the applicant’s reply to
DHI for examination of the case.
The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee noted that the reply of deficiency letter
dated 13.04.2017 in respect of subject AA is still pending as
informed by DHI via email dated 21.09.2020. Therefore, the
Committee decided to ask from the applicant to furnish
following information as per comments of DHI:
1. To submit information relating to calculation of core and
coil dimensions starting from the export product rating in
English.

As per NC decision, an email was sent to the applicant on
23.07.2021. The applicant’s reply dated 27.07.2021 was
forwarded to DHI on 12.08.2021. However, no comments
have been received yet.

BHARAT
HEAVY
ELECTRICA
LS LIMITED

1110028319
dated
12.01.2018

01/81/050/0009
6/AM19/

11/24/040/0000
6/AM18/

(E-22943)

The case was ratified in M. No. 05/81-ALC2/2018 dated
10.10.2018 as per written comments of DHI vide U. O. No.
DES-2/BHEL/GTr/2018-TW-HEL The applicant vide their
email dated 26.11.2018 requested for revision of ratified
norms. The case was considered in M. No. 12/81 dated
18.09.2019, 15/81 dated 30.10.2019 and 18/81 dated
11.12.2019  and decided to send the applicant’s
representation/application to DHI immediately. As per the
decision of M. No. 24/81dated 18.03.2020, the complete set of
application forward to DHI via email dated 07.08.2020. The
casc was considered in M. No. 06/81 dt. 25.08.2020 and
decided to remind DHI for expediting the comments. The
representation was again forwarded to DHI on 26.10.2020.
The case was considered in M. No. 09/81 dated 20.10.2020
(Held on 27.10.2020) and decided to wait for the comments. A
reminder was issued to DHI on 25.11.2020. Also, a scan copy
of application was sent to DHI on 22.12.2020 to examine the
case.

The case was considered in M. No. 12/81 dated 15.12.2020
and held on 22.12.2020, the comments given by DHI vide
email dated 01.12.2020 wherein it is stated that the applicant

had requested vide letter dated 24.11.2018 to check the item

The Committee
considered the case as
per the agenda and
decided to wait for
the comments.

Deferred
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No. 2 of SION C-158 for typographical error. Further, DHI
had requested to send the file where the SION was fixed to
examine the applicant’s request. However, it was noted that
the SIONs were fixed for items since long year back and at
present it is not possible to search out the file of these SIONs.
Therefore, the Committee decided to request DHI to examine
the matter and furnished their comments.

As per decision, the case was again referred to DHI on
27.01.2021.

The case was last considered in M. No. 01/81 dated
21.05.2021, the Committee decided to remind DHI for
expediting the comments.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee noted the comments of DHI vide email
dated 21.06.21 wherein it is stated that the issue of the case is
very critical and not possible to examine the request without
knowing the basis of SION and requested to forward the file
where SION was fixed. However, the Committee again noted
at present it is not possible to search out the file of these
SIONs. Therefore, the Committee decided to request
Technical Representative of DHI to coordinate with
Consultant (TEC-3), to examine the matter afresh and then
provide their comments.

The Committee’s decision was conveyed to the representative
of DHI & Consultant (TEC-3) vide email dated 19.08.2021.
However, no comments have been received yet.

NATIONAL
STEEL AND
AGRO 01/81/050/0025
INDUSTRIES 1/AM17/
LTD:
56/24/040/0002
5610004971 7/AM17/
Dated
08.08.2016

Initially, the case was rejected in M. No. 2/81-ALC2/2017
dated 18.04.2017 due to non-submission of reply to MoS
deficiency letter dated 20.10.2016. The case was considered in
M. No. 9/81 dated 25.07.2017 and decided to ratify the norms
for the above AA as per written comments of MoS vide UO
No. 2(10)/2016-TD dated 05.07.2017. The applicant’s
representation dated 26.11.2018 against above NC decision
was again considered in M. No. 11/81-ALC2/2019 dated
04.09.2019. The case was considered in M. No. 24/81 dt.
18.03.2020 and the Committee noted that the applicant’s
representation was not referred to MoS for examination as
decided in M. No. 21/81 dated 22.01.2020. Scanned copies of
complete set of applications along with all concerned/related
documents (reply to queries raised etc.) in chronological order
had been sought from the applicant vide email dated
10.08.2020. The case was considered in M. No. 06/81 dt.
25.08.2020 and decided to remind the applicant for furnishing
the requisite information. A reminder was issued to the
applicant on 08.10.2020. The case was considered in M. No.
09/81 dated 20.10.2020 (Held on 27.10.2020) and decided to
wait for reply of the applicant. As per NC decision, reminders
were sent to the applicant on 26.11.2020 & 28.01.2021.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and decided to give last opportunity to the
applicant for furnishing the requisite information.

The case was considered in M. No. 01/81 dated 21.05.2021
and the Committee decided to send final reminder to the
applicant for furnishing the requisite information. As per NC
decision, final reminder was sent to the applicant vide email
dated 14.07.2021. However, no reply has been received yet.

considered the case as
per the agenda and

applicant’s reply was
not received despite

Committee decided to
reject the applicant’s
request of revision of
ad-hoc norms.

Rejected
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AMC
Cookware
(India) Pvt.

Ltd.

0710110362
Dated
02.09.2016

01/81/050/0086
8/AM19/

07/24/040/0017
6/AM17/

(E-24809)

The case was ratified in M. No. 04/81 dated 17.06.2020 as per
written comments given by DPIIT vide U. O. No.: P-
47011/189/2019-TSW dated 30.06.2020. The applicant via
email dated 08.09.2020 requested for re-fixation of Norms for
such items in which the shape of the output product is
oval/oblong made out of sheet. The applicant had provided the
dimensions and shape of the input and output products. In
these cases the NC had given 10% wastage considering made
out of circles.
The representation was forwarded to DPIIT vide email dated
08.10.2020 for examination of the case. The case was
considered in M. No. 09/81 dated 20.10.2020 (Held on
27.10.2020) and DPIIT informed that the case is under
examination. The case was considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020, the Committee noted the
comments given by DPIIT vide U. O. No.: P-47011/189/2019-
TSW dated 28.10.2020 wherein it is mentioned that, due to
oversight, norms for certain import items were fixed as
1.10Kgs/Kg content in the export item which are applicable
for manufacture from Stainless Steel Circle. As in this case,
import items are Stainless Steel Sheets, wastage would be
higher and, therefore, wastage norms need to be revised. The
applicant had indicated that the shape of export items in many
cases is “Oblong™. In view of above comments, the Committee
decided to seek from the applicant to furnish following
information as per comments given by DPIIT:

1. Sheet layout diagram indicating wastage

blanking, export product-wise.

As per NC decision, D/ was sent to the applicant on
28.01.2021. The applicant’s reply sent to DPIT on
07.04.2021. The case was considered in M. No. 01/81 dated
21.05.2021, the Committee decided to remind DPIIT for
expediting the comments. As per NC decision, a reminder was
issued to DPIIT on 09.07.2021.
The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for comments. However,
no comments have been received yet.

during

The Committee
considered the case as
per the agenda and
decided to remind
DPIIT for expediting
the comments.

Deferred

AMC
Cookware
(India) Pvt.

Ltd.

0710110836
Dated
23.12.2016

01/81/050/0106
3/AM19/

07/24/040/0031
3/AM17/

(E-24810)

The case was ratified in Meeting No. 4/81-ALC2/2020 dated
17.06.2020 as per written comments given by DPIIT vide U.
O. No.: P-47011/189/2019-TSW dated 30.06.2020. The
applicant via email dated 08.09.2020 requested for re-fixation
of Norms for only such items in which the shape of the output
product is oval/oblong made out of sheet. The applicant had
provided the dimensions and shape of the input and output
products. In these cases the NC had given 10% wastage
considering made out of circles. The representation was
forwarded to DPIT vide email dated 08.10.2020 for
examination of the case. The case was last considered in M.
No. 09/81 dated 20.10.2020 (Held on 27.10.2020) and DPIIT
informed that the case is under examination.

The case was considered in M. No. 12/81 dated 15.12.2020
held on 22.12.2020, the Committee noted the comments given
by DPIT vide U. O. No.: P-47011/189/2019-TSW dated
28.10.2020 wherein it is mentioned that, due to oversight,
norms for certain import items were fixed as 1.10Kgs/Kg
content in the export item which are applicable for
manufacture from Stainless Steel Circle. As in this case,
import items are Stainless Steel Sheets, wastage would be
higher and, therefore, wastage norms need to be revised. The

The Committee
considered the case as
per the agenda and
decided to remind
DPIIT for expediting
the comments.

Deferred
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applicant had indicated that the shape of export items in many
cases is “Oblong™. In view of above comments, the Committee
decided to seek from the applicant to furnish following
information as per comments given by DPIIT:

1. Sheet layout diagram indicating wastage during

blanking, export product-wise.

As per NC decision, D/L. was sent to the applicant on
28.01.2021. Applicant’s Reply sent to DPIIT on 07.04.2021.
The case was considered in M. No. 01/81 dated 21.05.2021,
the Committee decided to remind DPIIT for expediting the
comments. As per NC decision, a reminder was issued to
DPIIT on 09.07.2021.
The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for comments. However,
no comments have been received yet.

The case was ratified in Meeting No. 4/81-ALC2/2020 dated
17.06.2020 as per written comments given by DPIIT vide U.
0. No.: P-47011/189/2019-TSW dated 30.06.2020. The
applicant via email dated 08.09.2020 requested for re-fixation
of Norms for only such in which the shape of the output
product is oval/oblong made out of sheet. The applicant had
provided the dimensions and shape of the input and output
products. In these cases the NC had given 10% wastage
considering made out of circles.

The representation was forwarded to DPIIT vide email dated
08.10.2020 for examination of the case. The case was last
considered in M. No. 09/81 dated 20.10.2020 (Held on
27.10.2020) and DPIIT informed that the case is under
examination. The case was considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020, the Committee noted the
comments given by DPIIT vide U. O. No.: P-47011/189/2019-

A s bl TSW dated 28.10.2020 wherein it is mentioned that, due to|.. ;

M-18| Cookware 5/AM19/ ; . g ; The Committee

: oversight, norms for certain import items were fixed as .
(India) Pvt. : : X . . A considered the case as
Ltd 07/24/040/0038 1.10Kgs/l§g content in lh.t, export 1tem'whlch are applicable per the agenda and
3 for manufacture from Stainless Steel Circle. As in this case,|’, " . : Deferred
3/AM17/ . : : decided to remind
0710111264 1r‘npon items are Stainless Steel Sheets, wastage would be DPIIT for expediting
higher and, therefore, wastage norms need to be revised. The
Dated (E-24811) ; iy . X ; the comments.
09.03.2017 applicant had indicated that the shape of export items in many
i cases is “Oblong”. In view of above comments, the Committee
decided to seek from the applicant to furnish following
information as per comments given by DPIIT:
1. Sheet layout diagram indicating wastage during
blanking, export product-wise.
As per NC decision, D/ was sent to the applicant on
28.01.2021. Applicant’s Reply sent to DPIIT on 07.04.2021.
The case was considered in M. No. 01/81 dated 21.05.2021,
the Committee decided to remind DPIIT for expediting the
comments. As per NC decision, a reminder was issued to
DPIIT on 09.07.2021.
The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for comments. However,
no comments have been received yet.

M-19 AMC 01/81/050/0076|The case was ratified in Meeting No. 4/81-A1.C2/2020 dated|The Committee
Cookware 6/AM19/  |17.06.2020 as per written comments given by DPIIT vide U.|considered the case as
(India) Pvt. 0. No.. P-47011/189/2019-TSW dated 30.06.2020. The|per the agenda and| Deferred

Ltd. 07/24/040/0001 |applicant via email dated 08.09.2020 requested for re-fixation|decided to remind
6/AM18/  |of norms for only such items in which the shape of the output|DPIIT for expediting
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0710111502
Dated
28.04.2017

(E-24812)

product is oval/oblong made out of sheet. The applicant had
provided the dimensions and shape of the input and output
products. In these cases the NC has given 10% wastage
considering made out of circles.
The representation was forwarded to DPIIT vide email dated
08.10.2020 for examination of the case. The case was
considered in M. No. 09/81 dated 20.10.2020 (Held on
27.10.2020) and DPIT informed that the case is under
examination.
The case was last considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020, the Committee noted the
comments given by DPIIT vide U. O. No.: P-47011/189/2019-
TSW dated 28.10.2020 wherein it is mentioned that, due to
oversight, norms for certain import items were fixed as
1.10Kgs/Kg content in the export item which are applicable
for manufacture from Stainless Steel Circle. As in this case,
import items are Stainless Steel Sheets, wastage would be
higher and, therefore, wastage norms need to be revised. The
applicant had indicated that the shape of export items in many
cases is “Oblong”. In view of above comments, the Committee
decided to seek from the applicant to furnish following
information as per comments given by DPIIT:

1. Sheet layout diagram indicating wastage during

blanking, export product-wise.

As per NC decision, D/I. was sent to the applicant on
28.01.2021. Applicant’s Reply sent to DPIIT on 07.04.2021.
The case was considered in M. No. 01/81 dated 21.05.2021,
the Committee decided to remind DPIIT for expediting the
comments. As per NC decision, a reminder was issued to
DPIIT on 09.07.2021.
The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for comments. However,
no comments have been received yet.

the comments.

M-20

DISHA AUTO
COMPONEN
TS PVT.LTD.

0310821769
Dated
19.06.2018

01/81/050/0024
5/AM19/

03/94/040/0022
8/AM19/

The case was ratified in Meeting No. 2/81-ALC2/2019 dated
01.05.2019 as per written comments given by DPIIT vide their
F. No.: P-47011/94/2019-TSW dated 16.04.2019. The
applicant vide letter dated 22.02.2020 requested for revision of
ratified norms as under:- (i) to allow import quantities in Unit
of Measurement as Meter and (ii) to allow rejection/wastage
of 9% on raw materials or 9.89% on finished product. The
representation was referred to DPIIT on 02.12.2020.

The case was considered in M. No. 12/81 dated 15.12.2020
held on 22.12.2020 and decided to wait for the comments.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee noted the comments of DPIIT
vide U. O. No. P-47011/94/2019-TSW dated 05.01.2021.
Further, the case was discussed in the meeting and the
Committee observed that the similar cases had been referred to
Consultant (TEC-3) for examination. Therefore, the
Committee decided to refer the case to Consultant (TEC-3) for
examination & comments. As per NC decision, the case was
referred to Consultant (TEC-3) on 10.08.2021 for
reexamination & comments.

The Committee
considered the case as
per the agenda and
noted that
Consultant (TEC-3)
via  email dated
03.09.2021 has
requested for physical
file along with
comments of DPIIT
to examine the case.

Deferred

M-2

—

DISHA AUTO
COMPONEN
TS PVT.LTD.

0310829026

01/81/050/0006
4/AM20/

03/94/040/0009
6/AM20/

The case was ratified in Meeting No. 3/81-ALC2/2020 dated
27.05.2020 as per written comments given by MSME. The
applicant via email dated 25.11.2020 had requested for
personal hearing and correction in the norms allotted to it. The

The Committee
considered the case as
per the agenda and
noted that

representation was referred to MSME on 02.12.2020.

Consultant (TEC-3)

Deferred
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dated
14.05.2019

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and decided to wait for the comments.
Reminder was issued to MSME on 29.01.2021.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee noted the comments of MSME
received via email dated 23.04.2021. Further, the case was
discussed in the meeting and the Committee observed that the
similar cases had been referred to Consultant (TEC-3) for
examination. Therefore, the Committee decided to refer the
case to Consultant (TEC-3) for examination & comments. As
per NC decision, the case was referred to Consultant (TEC-3)
on 10.08.2021 for reexamination & comments.

via  email dated
03.09.2021 has
requested for physical
file along with
comments of MSME
to examine the case.

M-22

DIACH
CHEMICALS

PRIVATE
LIMITED

0210208269
dated
13.03.2018

& PIGMENTS

01/81/050/0010
8/AM19/

02/24/040/0019
2/AM18/

The case was rejected in M. No. 11/81-ALC2/2018 dated
30.01.2019 due to non-submission of reply of deficiency
letter. The applicant via email dated 13.08.2020 furnished a
reply and requested to ratify the ad-hoc norms. The
representation was referred to DPIIT on 02.12.2020.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and decided to wait for the comments.
DPIIT via email dated 05.01.2021 inform that the case may be
refer to MSME. The case was forwarded to MSME on
07.04.2021.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee noted that MSME via email
dated 20.05.2021 informed that, as per Certificate of Analysis
submitted by the applicant, the percent of lead in import is
96.43% which works out to be less than the export quantity.
Therefore, the Committee decided to ask from the applicant to
furnish the following information as per comments of MSME
as under:

1. To provide average lead percentage of each batch
imported and provide the overall average lead
percentage of import.

As per NC decision, a deficiency letter was sent to the
applicant on 14.07.2021. However, no reply has been received
yet.

The Committee
considered the case as
per the agenda and
decided to send a
reminder to the
applicant for
furnishing the
requisite information.

M-23

DIACH
CHEMICALS

PRIVATE
LIMITED

0210207970
dated
10.11.2017

& PIGMENTS

01/81/050/0004
0/AM19/

02/24/040/0012
2/AM18/

The case was rejected in M. No. 11/81-ALC2/2018 dated
30.01.2019 due to non-submission of reply of deficiency
letter. The applicant via email dated 13.08.2020 & 17.08.2020
furnished a reply and requested to ratify the ad-hoc norms.
The representation was referred to DPIIT on 02.12.2020 &
31.12.2020.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and decided to wait for the comments. A
reminder was issued to DPIIT on 02.02.2021. Further, the case
was referred to MSME on 20.05.2021 for examination &
comments.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee noted that MSME via email
dated 20.05.2021 informed that, as per Certificate of Analysis
submitted by the applicant, the percent of lead in import is
97% which works out to be less than the export quantity.
Therefore, the Committeedecided to ask from the applicant to
furnish the following information as per comments of MSME
as under:

1. To provide average lead percentage of cach batch

imported and provide the overall average lead percentage

The Committee
considered the case as
per the agenda and
decided to send a
reminder to the
applicant for
furnishing the
requisite information.
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of import.
As per NC decision, a deficiency letter was sent to the
applicant on 14.07.2021. However, no reply has been received
yet.
The case was ratified in Meeting No. 20/81-ALC2/2019 dated
08.01.2020 as per written comments dated 08.01.2020 given|The Committee
by Consultant (TEC-3). considered the case as
The applicant vide letter dated 06.02.2020 requested to amend |per the agenda and
import item name from "Copper Wire Rod" to *1 Core x 300|{Consultant (TEC-3)
sq. mm copper conductor" for both export product. Thelvia — email  dated
representation  was referred to Consultant (TEC-3) 0n|03.09.2021 informed
02.12.2020. that the applicant vide
The case was considered in M. No. 12/81dated 15.12.2020|reply dated
M-24| Ravin Cables 01/81/050/0000 held on 22.12.2020 and decided to wait for the comments. A|21.07.2021 did not
Limited reminder was issued to Consultant (TEC-3) on 02.02.2021. furnish the specific
9/AM20/ - . . :
The case was last considered in M. No. 01/81 dated|reply against the Rajeasd
0310828162 03/95/040/0131 21.05.2021 and Consultant (TEC-3) informed via email dated|deficiency letter
dated 3/AM19/ 20.05.2021 that the applicant had requested to amend importjissued ~ to  them.
04.04.2019 item at Sl. No. 1 as “1 Corex 300 sq. mm Cu conductor”.[Hence, no change can
Import item at SI. No. 1 was recommended as “Cu wire rod”|be made in the
as the same was given as net content in export product. Hence,|recommendation.
the applicant should explain the discrepancy in import|Therefore, the
item & net content shown in export product. Therefore, the| Committee decided to
Committee decided to ask from the applicant to provide the|reject the applicant’s
clarification for the same. request and
As per NC decision, an email was sent to the applicant on|maintained status
14.07.2021. The applicant’s reply dated 10.08.2021 was|quo.
forwarded to Consultant (TEC-3) on 11.08.2021.
The case was ratified in Meeting No. 2/81 dated 01.05.2019 as
per written comments given by Consultant (TEC-1). The
applicant via email dated 19.11.2020 requested to remove the
sentence “not less than™ and allow flexibility of +/- 3 %. The
representation was referred to Consultant (TEC-1) on
02.12.2020 for examination of the case.
The case was considered in M. No. 12/81 dated 15.12.2020
held on 22.12.2020 and decided to seek from the applicant to
furnish following information as per comments given by
Consultant (TEC-1):
1. Copy of shipping bills indicating weight of entire
export.
Lgl(l)wg\:{l) As per NC decision, D/L. was sent to the applicant on|The Committee
M-25 BLADES  |01/81/050/0043 02.02.2021. The applicant’s reply was sent to Consultant|considered the case as
(INDIA) PVT.|  9/AM19/ ’(TEC-I) on 07.04.2921. . per. the agenda and
LTD ['he case was considered in M. No. 01/81 dated 21.05.2021,|decided to send a Deferred
he Committee decided to send physical file of the case to|reminder to the| — o'C
07/24/040/0007 | g g DY : :
0710108496 9/AM16/ Consultan} (1 I:C-l)_. ic phy‘swal file of the case is not appl}ca_rlt for
dated traceable in the section. ~l herefore, a sqﬁ copy of application furm.s}.nng the
10.07.2015 was sent to Consultant (TEC-1) to examine the case. requisite information.
—— The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and Consultant (TEC-1) informed that soft copy of drawing is
not clear and legible. Therefore, the Committee decided to ask
from the applicant to furnish following information as per
comments of Consultant (TEC-1):
1. To give clear copy of drawing wherein a tolerance of
+/- 3% allowed in weight.
As per NC decision, a deficiency letter was sent to the
applicant on 19.08.2021. However, no comments have been
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received yet.

M-26

LM WIND
POWER
BLADES
INDIA
PRIVATE
LIMITED

0710106866
dated
20.10.2014

01/81/050/0047
3/AM1S/

07/24/040/0025
0/AM15/

The case was ratified in Meeting No. 02/81 dated 01.05.2019
as per written comments given by Consultant (TEC-1). The
applicant via email dated 19.11.2020 requested to remove the
sentence “not less than™ and allow flexibility of +/- 3 %. The
representation was referred to Consultant (TEC-1) on
02.12.2020 for examination of the case.

The case was considered in M. No. 12/81 dated 15.12.2020
held on 22.12.2020 and decided to seek from the applicant to
furnish following information as per comments given by
Consultant (TEC-1):

1. Copy of shipping bills indicating weight of entire export.
As per NC decision, D/L. was sent to the applicant on
02.02.2021. The applicant’s reply was sent to Consultant
(TEC-1) on 07.04.2021.

The case was considered in M. No. 01/81 dated 21.05.2021,
the Committee decided to send physical file of the case to
Consultant (TEC-1). The physical file of the case is not
traceable in the section. Therefore, a soft copy of application
was sent to Consultant (TEC-1) to examine the case.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and Consultant (TEC-1) informed that soft copy of drawing is
not clear and legible. Therefore, the Committee decided to ask
from the applicant to furnish following information as per
comments of Consultant (TEC-1):

1.
+/- 3% allowed in weight.

As per NC decision, a deficiency letter was sent to the
applicant on 19.08.2021. However, no comments have been
received yet.

To give clear copy of drawing wherein a tolerance of

The Committee
considered the case as
per the agenda and
decided to send a
reminder to the
applicant for
furnishing the
requisite information.

Deferred

M-27

Laxmi
Electronics
Moulds &
Precision Engg
P. Ltd.

0710106187
dated
25.07.2014

01/81/050/0045
5/AM16/

07/21/040/0035
9/AM15/

The case was rejected in M. No. 9/81-ALC2/2016 dated
26.07.2016 due to non-submission of reply of deficiency letter
as raised by DeitY. Since, no reply was received from the
company despite reminder, the committee decided to reject the
case.
The applicant vide letter dated 29.01.2020 furnished a reply
and requested to ratify the ad-hoc norms. The representation
was referred to Consultant (TEC-1) on 02.12.2020 for
examination of the case.
The case was considered in M. No. 12/81 dated 15.12.2020
held on 22.12.2020 and decided to seek from the applicant to
furnish following information as per comments given by
Consultant (TEC-1):

1. Copy of complete sct of application.

2. Quantity and commercial value of waste generated.

3. Production/ consumption data for the licensing period

duly certified by central excise.

As per NC decision, D/I. was sent to the applicant on
02.02.2021. A reminder was sent to the applicant on
08.04.2021. The applicant’s reply was sent to Consultant
(TEC-1) on 18.05.2021.

The case was last considered in M. No.
21.05.2021 and Consultant (TEC-1) informed via email dated

20.05.2021 that the applicant did not submit proper reply of]

01/81 dated

The Committee
considered the case as
per the agenda and
decided to send final
reminder to the
applicant for
furnishing the
requisite information.

Deferred
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deficiency letter. Therefore, the Committee decided to again
ask the firm to submit the said information within 15 days. As
per NC decision, an email was sent to the applicant on
14.07.2021. However, no reply has been received yet.

M-28

TUBE
PRODUCTS
INCORPORA
TE

3410014376
dated
19.09.2005

01/81/162/0058
0/AM11/

34/24/040/0013
3/AMO06/

HQ E-office
Computer No.:
23376

The case was considered in Offline Agenda in M. No.
32/81dated 25.10.2011 and decided to reject the request of
applicant to allow import of Alloy Steel Coil as the above
license is issued under SION and inputs are also allowed as
per SION. The applicant vide letter dated 03.05.2012 had
requested the PRC for realization of policy to accommodate
use of utilization of Alloy Steel in Coil in place of Plate. The
case was considered in PRC in Meeting No.l4/81dated
17.07.2012 and decided to reject the request to allow input
which is not part of SION. The PRC vide letter dated
07.06.2019 advised the applicant to approach the concerned
NC for a decision in the matter. Now, the applicant vide letter
dated 11.07.2019 had enclosed copies of communications and
other supporting documents and requested to ratify the norms.
The case was considered in M. No. 18/81 dated 11.12.2019
and the applicant’s representative didn’t explain the technical
details before Norms Committee during personal hearing. On
the request of the representative, the Committee decided to
grant one more opportunity of personal hearing to the
applicant in the forthcoming NC meeting. PH letter sent on
10.0.2020 requesting to appear for PH on 22.01.2020. The
case was considered in M. No. 21/81 dated 22.01.2020 and the
Committee directed to the representative to furnish following
information as per advice of Consultant (SKB): 1. Exact

details of export items. 2. Use of exact raw materials. 3. To|The

provide explanation for why value addition is low. 4. Type of

grade of material used.

As per NC decision, D/L was sent to the applicant on reminder
05.03.2020. The applicant's reply was sent to Consultant applicant

(SKB) via email on 16.03.2020.

The case was considered in M. No. 06/81 dt. 25.08.2020, the
Committee noted the written comments dated 17.3.2020 given
by Consultant (SKB). After deliberating the matter, the
Committee decided to seek from the applicant an statement for
import item ‘Plate/Coil” in the following format: Bill of entry
No. and date Exact description Exact thickness Quantity. As
per NC decision, D/L. was issued to the applicant on
23.11.2020 followed by a reminder on 07.12.2020.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020, the applicant via email dated 07.12.2020
had requested for extension of time till 30™ December 2020.
Therefore, the Committee decided to wait for reply of the
applicant.

As per NC decision, a reminder was sent to the applicant on
02.02.2021. The applicant’s reply was sent to Consultant
(SKB) on 07.04.2021. The case was considered in M. No.
01/81 dated 21.05.2021 and noted that Consultant (SKB)
informed in meeting that the case was under examination. A
reminder was issued to Consultant (SKB) on 09.07.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and Consultant (SKB) vide email dated 13.07.2021 informed
that as per the applicant letter No. TPI/DGFT/NMP/2020
dated 03.02.2021, they had informed to DGFT that they had

furnishing

Committee

considered the case as
per the agenda and
decided to send a

to the
for
the

requisite information.

Deferred
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imported 20686 Kgs Hot Rolled Stainless steel plates of
10mm of grade 3161 and 38977.844 Kgs Stainless Steel Coils
of 3.3mm thickness of grade 317L. Therefore, the Committee
decided to ask from the applicant to furnish the following
information as per comments of Consultant (SKB):

1. To clarify whether the applicant used the aforesaid
imported grade and thickness plates (10mm) & coils
(3.3mm) in the export items or not.

2. To submit a detailed sheet indicating export product
description, quantity, invoice No. & Date, Unit Weight,
Total Weight, Shipping Bill & Date, import item as per
license, description of imported item, thickness and other
relevant information which can justify that the imported
items had been actually used in the exported products.

As per NC decision, a deficiency letter was sent to the
applicant on 19.08.2021. However, no comments have been
received yet.

M-29

CHINA
STEEL
CORPORATI
ON INDIA
PRIVATE
LIMITED

3410044554
Dated
05.10.2018

01/81/050/0088
2/AM19/

34/24/040/0017
2/AM19/

The case was ratified in Meeting No. 13/81-AL.C2/2019 dated
03.10.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated
12.6.2019 allowing quantity of each import item @ 1.015
Kg/Kg content in the export product with the condition that
thickness and grade of import and export items to match. The
applicant via email dated 10.09.2020 request for review of
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 % and change of Measurement. The
representation was referred to Consultant (SKB) on
08.12.2020 for examination of the case.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter
dated 15.12.2020 that the applicant had requested wastage as
5% for processing of imported silicon electrical steel of cold
rolled full hard (unannealed) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled
Non Grain Oriented Electrical Steel. The Committee observed
that wastage @3% was allowed by the Committee for AA No.
3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated
1552018 as per MoS UO No.2(8)/2017-TD dated
10.04.2018. Subsequent to this, wastages for many AAs were
approved @3% on the written comments of MoS. However,
on the oral advice of representative of MoS, the Committee
approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting

The Committee
considered the case as
per the agenda and
decided to remind
MoS for expediting
the comments.

that the case was under examination. A reminder was sent to

Deferred
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MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.

The case was last  considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.

The case was ratified in Meeting No. 17/81-ALC2/2019 dated
27.11.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated
12.6.2019 allowing quantity of each import item @ 1.015
Kg/Kg content in the export product with the condition that
thickness and grade of import and export items to match.

The applicant via email dated 10.09.2020 request for review of|
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 %.

The representation was referred to Consultant (SKB) on
08.12.2020 for examination of the case.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter
dated 15.12.2020 that the applicant had requested wastage as
5% for processing of imported silicon electrical steel of cold
rolled full hard (unannealed) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled

C,H K Non Grain Oriented Electrical Steel. The Committee observed
COiLIE)i[:AT[ that wastage @3% was allowed by the Committee for AA No. The C it
V30| ON INDIA |01/81/050/0010(3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated orieraditheioass o
PRIVATE 2/AM20/  [15.5.2018 as per MoS UO No.2(8)/2017-TD dated the & J
; per the agenda an
LIMITED 10.04.2018. Subsequent to this, wastages for many AAs were decided 1o Deferred
34/24/040/0007 |approved @3% on the written comments of MoS. However, o
: . : % < : MoS for expediting
3410045191 4/AM20/  |on the oral advice of represcnlatl.ve of Mos. the Committee ihevsremens.
Dhstisad approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
04.06.2019 : j
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.
The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.
The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting
that the case was under examination. A reminder was sent to
MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.
The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.
M-31 CHINA The case was ratified in M. No. 5/81-ALC2/2019 dated The N
STEEL 01/81/050/0066(12.06.2019 on the recommendation of the representative of] A e e s
CORPORATI 7/AM19/  |MoS. The applicant via email dated 10.09.2020 requested for e . d d
ON INDIA review of norms for Percentage of Scrap for Import product on g:; dte(;: ?genr:m?: d Deferred
PRIVATE |34/24/040/0037 |Export items from 1.015% to 3 %. The representation was Rub o cxpediting
LIMITED 6/AM18/ |referred to Consultant (SKB) on 08.12.2020 for examination
the comments.
of'the case.
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3410043988
Dated
22.03.2018

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter
dated 15.12.2020 that the applicant had requested wastage as
5% for processing of imported silicon electrical steel of cold
rolled full hard (unannealed) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled
Non Grain Oriented Electrical Steel. The Committee observed
that wastage @3% was allowed by the Committee for AA No.
3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated
15.52018 as per MoS UO No.2(8)/2017-TD dated
10.04.2018. Subsequent to this, wastages for many AAs were
approved @3% on the written comments of MoS. However,
on the oral advice of representative of MoS, the Committee
approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting
that the case was under examination. A reminder was sent to
MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.

M-32

CHINA
STEEL
CORPORATI
ON INDIA
PRIVATE
LIMITED

3410045223
Dated
21.06.2019

01/81/050/0013
9/AM20/

34/24/040/0007
3/AM20/

The case was ratified in M. No. 17/81-ALC2/2019 dated
27.11.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated
12.6.2019 allowing quantity of each import item @ 1.015
Kg/Kg content in the export product with the condition that
thickness and grade of import and export items to match. The
applicant via email dated 10.09.2020 request for review of]
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 %. The representation was referred to
Consultant (SKB) on 08.12.2020 for examination of the case.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter
dated 15.12.2020 that the applicant had requested wastage as
5% for processing of imported silicon electrical steel of cold
rolled full hard (unanncaled) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled
Non-Grain Oriented Electrical Steel. The Committee observed
that wastage @3% was allowed by the Committee for AA No.
3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated
15.5.2018 as per MoS UO No.2(8)/2017-TD dated
10.04.2018. Subsequent to this, wastages for many AAs were
approved @3% on the written comments of MoS. However,

on the oral advice of representative of MoS, the Committee

The Committee
considered the case as
per the agenda and
decided to remind
MoS for expediting
the comments.

Deferred
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approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting
that the case was under examination. A reminder was sent to
MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.

M-33

CHINA
STEEL
CORPORATI
ON INDIA
PRIVATE
LIMITED

3410045548
Dated
18.10.2019

01/81/050/0028
8/AM20/

34/24/040/0020
6/AM20/

The case was ratified in M. No. 16/81-ALC2/2019 dated
13.11.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 05/81 dated
12.6.2019 on the recommendation of representative of MoS.
The applicant via email dated 10.09.2020 request for review of]
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 %. The representation was referred to
Consultant (SKB) on 08.12.2020 for examination of the case.
The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter
dated 15.12.2020 that the applicant had requested wastage as
5% for processing of imported silicon electrical steel of cold
rolled full hard (unannealed) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled
Non-Grain Oriented Electrical Steel. The Committee observed
that wastage @3% was allowed by the Committee for AA No.
3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated
15.5.2018 as per MoS UO No.2(8)/2017-TD dated
10.04.2018. Subsequent to this, wastages for many AAs were
approved @3% on the written comments of MoS. However,
on the oral advice of representative of MoS, the Committee
approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 has opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting
that the case was under examination. A reminder was sent to
MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.

The case was last  considered in M. No.

The Committee
considered the case as
per the agenda and
decided to remind
MoS for expediting
the comments.

Deferred
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NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.

M-34

CHINA
STEEL
CORPORATI
ON INDIA
PRIVATE
LIMITED

3410044194
Dated
31.05.2018

01/81/050/0082
3/AM19/

34/24/040/0005
9/AM19/

The case was ratified in Meeting No. 13/81-ALC2/2019 dated
03.10.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated
12.6.2019 allowing quantity of each import item @ 1.015
Kg/Kg content in the export product with the condition that
thickness and grade of import and export items to match. The
applicant via email dated 10.09.2020 request for review of
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 % and Change of Unit of]
measurement. The representation was referred to Consultant
(SKB) on 08.12.2020 for examination of the case.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter
dated 15.12.2020 that the applicant had requested wastage as
5% for processing of imported silicon electrical steel of cold
rolled full hard (unannealed) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled
Non-Grain Oriented Electrical Steel. The Committee observed
that wastage @3% was allowed by the Committee for AA No.
3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated
1552018 as per MoS UO No.2(8)/2017-TD dated
10.04.2018. Subsequent to this, wastages for many AAs were
approved @3% on the written comments of MoS. However,
on the oral advice of representative of MoS, the Committee
approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting
that the case was under examination. A reminder was sent to
MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.

The Committee
considered the case as
per the agenda and
decided to remind
MoS for expediting
the comments.

Deferred

M-35

CHINA
STEEL
CORPORATI
ON INDIA
PRIVATE
LIMITED

3410044193
Dated

31.05.2018

01/81/050/0066
8/AM19/

34/24/040/0005
8/AM19/

The case was ratified in M. No. 5/81-ALC2/2019 dated
12.06.2019 on the recommendation of the representative of
MoS. The applicant via email dated 10.09.2020 requested for
review of norms for Percentage of Scrap for import product on
export items from 1.015% to 3 %. The representation was
referred to Consultant (SKB) on 08.12.2020 for examination
of the case.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter

dated 15.12.2020 that the applicant had requested wastage as

The Committee
considered the case as
per the agenda and
decided to remind
MoS for expediting
the comments.

Deferred
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5% for processing of imported silicon electrical steel of cold
rolled full hard (unannealed) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled
Non Grain Oriented Electrical Steel. The Committee observed
that wastage @3% was allowed by the Committee for AA No.
3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated
15.5.2018 as per MoS UO No.2(8)/2017-TD dated
10.04.2018. Subsequent to this, wastages for many AAs were
approved @3% on the written comments of MoS. However,
on the oral advice of representative of MoS, the Committee
approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting
that the case was under examination. A reminder was sent to
MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.

M-36

CHINA
STEEL
CORPORATI
ON INDIA
PRIVATE
LIMITED

3410043636
Dated
14.11.2017

01/81/050/0066
6/AM19/

34/24/040/0017
0/AM18/

The case was ratified in M. No. 5/81-ALC2/2019 dated
12.06.2019 on the recommendation of the representative of
MoS. The applicant via email dated 10.09.2020 requested for
review of norms for Percentage of Scrap for Import product on
Export items from 1.015% to 3 %. The representation was
referred to Consultant (SKB) on 08.12.2020 for examination
of'the case.

The case was considered in M. No. 12/81dated 15.12.2020
held on 22.12.2020 and Consultant (SKB) informed vide letter
dated 15.12.2020 that the applicant had requested wastage as
5% for processing of imported silicon electrical steel of cold
rolled full hard (unannealed) wide coil against export of flat
rolled products of silicon electrical steel other than grain
oriented. Ministry of Steel since beginning in various AA
recommended wastage @ 3% for manufacturing Cold Rolled
Non Grain Oriented Electrical Steel. The Committee observed
that wastage @3% was allowed by the Committee for AA No.
3410043635 dated 14.11.2017 in its Meeting No. 1/81 dated
1552018 as per MoS UO No.2(8)/2017-TD dated
10.04.2018. Subsequent to this, wastages for many AAs were
approved @3% on the written comments of MoS. However,
on the oral advice of representative of MoS, the Committee
approved the wastages @ 1.5% in Meeting No. 05/81 dated
12.06.2019 for AA No. 3410043636 dated 14.11.2017. Hence,
the Committee allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,

welding, annealing, coating, baking & cooling etc. required to

The Committee
considered the case as
per the agenda and
decided to remind
MoS for expediting
the comments.

Deferred

Page | 25

NC-2

MEETING No.: NC/2/MEET/Jul/202122/2  (Offline Cases) Meeting Date: 03.09.2021




process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and noted that the representative of MoS informed in meeting
that the case was under examination. A reminder was sent to
MoS on 09.07.2021. MoS requested for a copy of application
to examine the case and the same was sent on 13.07.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.
However, no comments have been received yet.

The case was rejected in M. No. 18 dated 04.12.2012 due to
non-submission of reply. The applicants vide letter dated
09.02.2016 furnished reply with a requested to fix the ad-hoc
norms. The applicant had also furnished reply dated
21.02.2019 to DHI of deficiency letter dated 23.10.2017 which
was forwarded to DHI on 31.05.2019. DHI was reminded on
14.08.2019 & 03.10.2019 to expedite the comments. As per
NC decision of M. No. 13/81 dt. 03.10.2019, a letter was sent
to the applicant on 28.10.2019 followed by reminder dated
23.12.2019 requesting to submit the complete set of]
application. The applicant submitted the copy of application
vide email dated 04.06.2020 which was referred to DHI on the
same day. As per decision of M. No. 04/81 dt. 09.07.2020,
D/L was sent to the applicant on 27.08.2020. The case was
considered in M. No. 07/81 dated 08.09.2020. As per NC

The Committee
considered the case as
per the agenda and
noted that the
applicant’s reply was
not received despite

reminder dated
14.07.2021.

Therefore, the
Committee decided to

reject the applicant’s

request of fixation of

ad-hoc norms.

Rejected

i) decision, a reminder was sent to the applicant on 22.10.2020.
M-37 ALSTOM The applicant’s reply was sent to DHI on 16.11.2020
PROJECTS |01/81/050/0051 A y L ’
INDIA S/AMI2 Thg case was c.on§1dcrcd in M. No. 10/81d2.1ted 10.1 1.'2020 and
LIMITED decided to wait for the comments. A r‘emmde‘r was issued to
03/94/040/0103 DHI on 21.12.2020.The case was considered in M._No. 13/81
0310683926 3/AMI2 dated 30.12.?020 hclld on 08.01.2021, thc. Cpmmﬁtee noted
e that .[)HI via emgl] dated. 29.1’%.2020 informed that . the
29.02.2012 applicant’s reply is deficient. Therefore, the Committee
3 decided to seek again from the applicant to furnish the
following information:
1. Complete application along with ANF-4A with all
relevant enclosures.
2. Sk No. 11 of the SDF.
3. The calculation of the requirement of raw material should
be supported by dimensional Engineering drawing with
relevant dimensions highlighted.
As per NC decision, D/l was sent to the applicant on
10.03.2021.
The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee decided to send a reminder to
the applicant for furnishing the requisite information. As per
NC decision, a reminder was issued to the applicant on
14.07.2021. However, no reply has been received yet.
(E-23204) The case was rejected in M. No. 24/81 dated 14.09.2010 due|The Committee|Rejected
M-38| CROMPTON 01/81/050/0062 to non-submission of reply. The applicant vide letters dated|considered the case as
GREAVES 4/AMOS 27.12.2016, 05.06.2017 and 01.07.2017 had requested to ratify |per the agenda and
LIMITED the norms. The representation dated 01.07.2017 was|noted that the
03/94/040/0063 forwarded to DHI on 06.07.2017 for examination of the case.|applicant’s reply was
0310444382 4/AMOS In M. No. 04/81-Pt.Il dated 03.10.2018, the Committee noted|not received despite
dated that DHI vide U.O. No. 3/82/2018 dated 13.03.2018 had|several reminders.
26.09.2007 offered the written comments and recommended the norms on|Therefore, the
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repeat with AA No. 0310343657 dated 19.08.2005. The Case
was referred to Consultant (TEC-3) on 25.09.2019 &
01.11.2019. Consultant (TEC-3) on 04.11.2019 stated that
input norms export of refurbished items cannot be worked out
as details of parts which need repair/replacement is not known
and scrap value of old parts cannot be ascertained. In M. No.
19/81 dt. 26.12.2019, it was decided to call the applicant on
personal hearing. As per NC decision, an email was sent to the
applicant on 30.01.2020 to attend personal hearing on
19.02.2020. Nobody appeared for PH in M. No. 22/81 dated
19.2.2020. The applicant via email dated 07.07.2020 informed
that they would attend PH on 9™ July 2.30pm. The case was
considered in M. No. 04/81 dt. 09.07.2020, The Committee
heard the representatives of the applicant during personal
hearing held through video conferencing. On the advice of’
Consultant  (TEC-3), the Committee directed the
representatives to furnish information in tabular form. As per
NC decision, D/L was sent to the applicant on 27.08.2020.

The case was considered in M. No. 07/81 dated 08.09.2020.
As per decision, the applicant’s reply dt. 09.09.2020 was
referred to Consultant (TEC-3) on 11.09.2020 & 22.10.2020.
The case was considered in M. No. 10/81 dated 10.11.2020
held on 17.11.2020, Consultant (TEC-3) informed that the
applicant had not provided requisite information against the
deficiency letter but had requested to approve the on repeat
basis of a case in 2005. The Committee discussed the issue
and decided to remind the applicant to furnish the requisite
information as sought vide email dated 27.08.2020. As per NC
decision, a reminder was sent to the applicant on 29.12.2020.
The case was considered in M. No. 13/81 dated 30.12.2020
held on 08.01.2021 and decided to wait for the requisite
information. As per NC decision, a reminder was sent to the
applicant on 10.03.2021.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee decided to send final reminder
to the applicant for furnishing the requisite information. As per
NC decision, final reminder was issued to the applicant on
14.07.2021. However, no reply has been received yet.

Committee decided to
reject the applicant’s
request of fixation of]
ad-hoc norms.

NATIONAL
STEEL AND
AGRO
INDUSTRIES
LIMITED

5610005277
dated
18.12.2017

01/81/050/0014
6/AM19/

56/24/040/0003
1/AM18/

This case was rejected in M. No. 12/81 dated 13.02.2019 due
to non-submission of reply to deficiency letter dated
04.10.2018 raised by MoS. The applicant vide letter dated
14.05.2019 enclosed a copy of their earlier reply dated
17.07.2018 stating that they had alrcady replied on 17.07.2018
and requested to ratify the norms. As per decision of M. No.
13/81dated 04.10.2019, the case was referred to Consultant
(TEC-3) on 01.11.2019 as comments from MoS were not
coming. In M. No. 16/81 dt. 13.11.2019, the Committee noted
the comments furnished by MoS vide U.O. No. 2(17)/2019-
TD dated 08.11.2019 as well as comments of Consultant
(TEC-3) and decided to seck from the applicant the following
information: (i) Stage wise wastage of import item No. 1. (ii)
Justification for import item 6 i.e. GP sheet for packing when
one of the export product is also GP sheet. As per NC
decision, D/L. was sent to the applicant on 12.12.2019. The
case was considered in M. No. 19/81 dt. 26.12.2019 and
decided to ask from MoS and the party to clarify both the
points. A reminder was also sent to the applicant on
27.01.2020. As per NC decision taken in Meeting No. 22
dated 19.2.2020, a reminder was sent to the applicant on
01.04.2020. The case was considered in M. No. 04/81 dt.

The Committee
considered the case as
per the agenda and
noted that the
applicant’s reply was
not received despite
several reminders.
Therefore, the
Committee decided to
reject the applicant’s
request of fixation of]
ad-hoc norms.

Rejected
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09.07.2020 & 07/81dated 08.09.2020 and decided to grant last
opportunity to the applicant to furnish the requisite
information. As per NC decision, final D/L. reminder was sent
to the applicant on 26.08.2020. The applicant's reply dt.
19.09.2020 was sent to Consultant (TEC-3) &MoS on
13.10.2020 & 05.11.2020. The case was considered in M. No.
10/81 dated 10.11.2020 held on 17.11.2020 and Consultant
(TEC-3) informed that the applicant’s reply dated 19.09.2020
is deficient. Thgrefore, the Committee decided to seck again
from the applicant to furnish the following information:

1. To provide Stage-wise wastages supported with
calculations like width of imported coil, trimming details
at each stage etc.

Regarding import item at Sl No. 2, to provide
justification why GP sheet is necessary for packing.

As per NC decision, D/L was sent to the applicant on
22.12.2020.

The case was considered in M. No. 13/81dated 30.12.2020
held on 08.01.2021 and decided to remind the applicant for
furnishing the requisite information. As per NC decision, a
reminder was sent to the applicant on 10.03.2021.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee decided to send final reminder
to the applicant for furnishing the requisite information. As per
NC decision, final reminder was issued to the applicant on
20.07.2021. However, no reply has been received yet.

2.

M-40

(E-23508)

Initially, the case was rejected in M. No. 21/81 dated
31.12.2013 as per written comments of DHI vide U. O. No.
3(41)/2012/TSW(B)/294 dated 06.12.2013.

The case was again considered in M. No. 11/81 dated
22.08.2017 and rejected due to non-submission of reply of]
deficiency letter dated 13.04.2017 raised by DHI. Now., the
applicant vide letter dated 01.05.2019 had furnished reply &
requested for ratification of ad-hoc norms. The representation
was referred to DHI via email dated 24.12.2019. The case was
last considered in M. No. 19/81 dt. 26.12.2019 and the
Committee decided to defer the case with an advice to the
section to trace out the main file as main file was not
available. Main file is traced out and referred to DHI on
12.02.2020. In M. No. 22/81 dt. 19.02.2020, the Committee
decided to wait for comments. The case was considered in M.
No. 04/81 dt. 09.07.2020, On the request of DHI, the
Committee directed the section to forward complete set of]
application with ANF4A to DHI for examination and
comments. Scanned copies of complete set of applications
along with all concerned/related documents (reply to queries
raised etc.) in chronological order was sought from the
applicant vide email dated 07.10.2020. The case was
considered in M. No. 07/81dated 08.09.2020 and decided to
remind the applicant for furnishing the requisite information.
As per NC decision, a reminder was sent to applicant on
05.11.2020. The applicant via email dated 05.11.2020
requested for 2 days to reply. The applicant’s reply vide letter
dated 10.11.2020 was received.

The case was considered in M. No. 10/81 dated 10.11.2020
held on 17.11.2020, the Committee noted that the applicant
has not given point wise reply to the deficiencies raised.
Hence. the Committee decided to ask the applicant to furnish
the same. As per decision, the complete set of application with

ANF4A was referred to DHI on 04.01.2021. Additional

The Committee
considered the case as
per the agenda and
decided to remind
DHI for expediting
the comments.

Deferred

TRAFOMEC |41 /¢1/050/0027
INDIA 0/AM13/

MAGNETICS

PVT.LTD. \0754/040/0021

0710000674 |  O/AMIY
dated

11.09.2012
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information received from the applicant was also sent to DHI.
The applicant’s reply was sent to DHI on 19.05.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and the Committee decided wait for DHI’s comments.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee noted that the reply of deficiency letter
dated 13.04.2017 in respect of subject AA is still pending.
Therefore, the Committee decided to ask from the applicant to
furnish following information as per comments of DHI:

1. To submit information relating to calculation of core and
coil dimensions starting from the export product rating in
English.

As per NC decision, a deficiency letter was issued to the

applicant on 23.07.2021. The applicant’s reply dated

27.07.2021 was forwarded to DHI 11.08.2021 for examination

& comments. However, no comments have been received yet.

M-41

PRANITA
ENGINEERIN
G
SOLUTIONS
PRIVATE
LIMITED

0710064492
dated
04.05.2009

01/81/050/0002
6/AM10/

07/24/040/0003
9/AM10/

The case was withdrawn in M. No. 44/81-ALC2/2009 dated
02.02.2010 on the ground that the case was rejected in M. No.
38/81 dated 22.12.2009 (actually held on 29.12.2009) due to
non-submission of reply of the deficiency letter raised by
DIPP. The applicant vide letter dated 11.11.2019 furnished
reply with a request to fix the ad-hoc norms and also asked for
personal hearing.

The applicant’s representation was forwarded to DPIIT on
31.01.2020. In M. No. 22/81 dt. 19.02.2020, the Committee
decided to wait for comments. Comments of DPIIT D/L
received vide email dated 23.04.2020. DPIIT’s D/L. was sent
to the applicant on 07.07.2020. The case was considered in M.
No. 04/81 dt. 09.07.2020 and decided to wait for reply of the
applicant. A reminder was sent to the applicant on
27.08.2020.The case was considered in M. No. 07/81dated
08.09.2020 and decided to remind again the applicant for
furnishing the requisite information. As per NC decision, a
reminder was sent to the applicant on 22.10.2020. The
applicant’s reply received via email dated 17.11.2020 was
forwarded to DPIIT on 17.11.2020. The case was considered
in M. No. 10/81 dated 10.11.2020 held on 17.11.2020 and
decided to wait for the comments. A reminder was issued to
DPIIT on 23.12.2020. The case was referred to MSME on
06.01.2021 on the advised of DPIIT. The written comments
was received by MSME via email dated 07.01.2021.

The Committee noted the case was rejected in M. No. 38/81
dated 22.12.2009 (actually held on 29.12.2009) due to non-
submission of reply of the deficiency letter raised by DIPP.
Subsequently, the case was placed in M. No. 44/81-
ALC2/2009 dated 02.02.2010 and withdrawn. The applicant
had applied for review after a lapse of approx. 10 years. It is
not known whether the case was considered by the NC in any
meeting during this period. Hence, the Committee decided to
seek a report from concerned RA about present status of]
norms fixation including any pending ECA action. A letter
was sent to RA, Bangalore on 08.04.2021 in this regard.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee decided to remind RA,
Bangalore for furnishing the requisite information. As per NC
decision, an email was sent to RA, Bangalore on 20.07.2021.
However, no information has been received yet.

The Committee
considered the case as
per the agenda and
decided to remind
again RA, Bangalore
for expediting the
comments.

Deferred
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M-42

(E-24961)

Olectra
Greentech
Limited
0910067556
Dated
22.05.2019

01/81/050/0008
0/AM20/

09/24/040/0005
6/AM20/

The case was approved in M. No. 03/81-ALC2/2020 dated
27.05.2020 as per written comments given by Consultant
(TEC-1). The applicant vide letter dated 09.07.2020 requested
for ratification of ad-hoc norms and stated that the import
weight of chemicals under Sr. No. 3 and 4 is not as per 5%
wastages, which should be 3038.740 and 663.004 Kgs instead
of 1216.5 and 303.63 Kgs.

The case was referred to consultant (TEC-1) for examination
& comments vide email dated 05.11.2020. The case was last
considered in M. No. 10/81 dated 10.11.2020 held on
17.11.2020, Consultant (TEC-1) asked to send physical file of]
the case to examine the case. Therefore, the Committee
decided to send the same to Consultant (TEC-1) for
examination of the case. The main file was send to Consultant
(TEC-1) on 31.12.2020. The case was considered in M. No.
13/81dated 30.12.2020 held on 08.01.2021, and decided to
seek from the applicant to furnish requisite information as per
comments given by Consultant (TEC-1). As per NC decision,
D/L was sent to the applicant on 07.04.2021.

The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee decided to send a reminder to
the applicant for furnishing the requisite information. As per
NC decision, a reminder was issued to the applicant on
20.07.2021.

The Committee
considered the case as
per agenda and noted
that the applicant’s
via  email dated
21.07.2021 informed
that they are
withdrawing their
request letter dated
09.07.2020. The
applicant also
informed that they
have accepted the
quantities fixed by the
Hon’ble Norms
Committee and
requested to close the
license as per the
Norms already
approved. Therefore,
the Committee
decided to withdraw
the case from the
agenda.

Case is withdrawn.

Withdrawn

M-43

(E-24965)

Zeeco India
Pvt. Ltd.

0310819114
Dated
13.02.2018

01/81/050/0036
0/AM19/

03/95/040/0089
1/AM18/

The case was rejected in M. No. 11/81 dated 30.01.2019, due
to non-submission of reply deficiency letter raised by
Consultant (TEC-3). The applicant via email dated 06.08.2020
furnished reply and requested to ratify the ad-hoc norms.

The case was referred to consultant (TEC-3) for examination
& comments vide email dated 29.10.2020. The case was
considered in M. No. 10/81 dated 10.11.2020 held on
17.11.2020, Consultant (TEC-3) asked to send physical file of
the case to examine the case. Therefore, the Committee
decided to send the same to Consultant (TEC-3) for
examination of the case. Accordingly, file was sent to
Consultant (TEC-3).

The case was considered in M. No. 01/81 dated 21.05.2021
and the Committee decided to remind Consultant (TEC-3). As
per NC decision, the reminder was issued to Consultant (TEC-
3) on 09.07.2021. Consultant (TEC-3) via email dated
12.07.2021 requested for physical file of the case and the same
has been sent to examine the case.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and the Committee decided to wait for the comments.

The Committee
considered the case as
per the agenda and
Consultant (TEC-3)
informed that the
applicant’s reply
dated 06.08.2020 is
incomplete.

Therefore, the
Committee decided to
ask from the applicant
to furnish the
following information
as per comments Of
Consultant (TEC-3):
1. To provide net
weight &
wastage  details
of both import
items separately.
Starting from the
specification  of]
the export
product,  basic
calculation as to
how of raw
material

proposed for
import has been
arrived at,
including the net
weight of]

components to be

Deferred
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manufactured out
of these imported
materials,
wastages claimed
at each stage of]
manufacturing

with  complete
justification and
supported by
documentary
evidence/drawing
S etc. (The
information
should be in
order)
The case stands
deferred.
01/81/050/0047|The case was rejected in M. No. 02/81dated 01.05.2019, due
2/AM19/  |to non-submission of reply of deficiency letter raised by
Consultant (TEC-1).
04/24/040/0014 | The applicant via email dated 04.09.2020 furnished reply and
8/AM19/  |requested to ratify the ad-hoc norms. The copy of]
representation was forwarded to Consultant (TEC-1) on
17.11.2020.
The case was considered in M. No. 10/81 dated 10.11.2020
held on 17.11.2020 and decided to wait for the comments. A
(E-24984) reminder was issued to Consultant (TEC-1) on 23.12.2020. The Coninittee
M-d4 Leitwind The case was considered in M. No. 01/81 dated 21.05.2021 TN p——
Shriram and the Committee decided to remind again Consultant (TEC- per the agenda and
Manufacturing 1). As per NC decision, the reminder was issued to Consultant edidad o, senill’ o
Private (TEC-1) on 09.07.2021. . h Deferred
Limited The case was last considered in M. No. remlfnder o 11 .
0410164757 NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021 /PP ?C}‘:."‘ -
dated and the Committee decided to ask from the applicant to rnisiing .t .
05.10.2018 furnish the following information as per comments affroqusIe HHOHnAHON.
Consultant (TEC-1):
1. To provide justification of high wastage upto 47.6% in
glass fabric with the help of lay out sheet.
2. Commercial value of wastage generated.
As per NC decision, a deficiency letter was sent to the
applicant on 23.08.2021. However, no reply has been received
yet.
The case was rejected in M. No. 3/81 dated 15.05.2019, due to
non-submission of reply of deficiency letter raised by
Consultant (TEC-1).
(E-24986) The applicant via email dated 18.08.2020 furnished a reply The Cantifines
M-45 Leitwind and requested to ratify the ad-hoc norms. The copy of] S T wp——
Shriram  |01/81/050/0036 [representation was forwarded to Consultant (TEC-1) on
Manufacturing|  3/AMI19/  |17.11.2020. per the agenda and
Private The case was considered in M. No. 10/81 dated 10.11.2020 deClng i S 8 Deferred
Limited ~ |04/24/040/0004|held on 17.11.2020 and decided to wait for the comments. A[TcTinder  to  the
0410164534 | 2/AMI19/ |reminder was issued to Consultant (TEC-1) on 23.12.2020,  |2PPlicant for
dated The case was considered in M. No. 01/81 dated 21.05.2021 ﬁjrm‘st.nn'g . the
27.07.2018 and the Committee decided to remind again Consultant (TEC-| eauisite information.
1). As per NC decision, the reminder was issued to Consultant
(TEC-1) on 09.07.2021.
The case was last considered in M. No.
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NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021

and the Committee decided to ask from the applicant to

furnish the following information as per comments of

Consultant (TEC-1):

1. To provide justification of high wastage upto 47.6% in
glass fabric with the help of lay out sheet.

2. Commercial value of wastage generated.

As per NC decision, a deficiency letter was sent to the
applicant on 23.08.2021. However, no reply has been received
yet.

M-46

(E-24987)
Leitwind
Shriram

Private
Limited
0410165252
dated
26.02.2019

01/81/050/0110
7/AM19/

Manufacturing |04/24/040/0025

3/AM19/

The case was rejected in M. No. 01/81 dated 01.04.2020, due
to non-submission of reply of DHI deficiency letters. The
applicant via email dated 04.09.2020 furnished a reply and
requested to ratify the ad-hoc norms. The copy of]
representation was forwarded to DHI on 17.11.2020. The case
was considered in M. No. 10/81 dated 10.11.2020 held on
17.11.2020 and decided to wait for the comments. A reminder
was issued to DHI on 23.12.2020.
The representative of DHI informed that the applicant’s reply
dated 11.09.2020 is deficient. Therefore, the Committee
decided to seek from the applicant to furnish the following
information:

1. Rating of the export product.

2. Calculation supported by dimensional engineering

drawing with relevant dimensions highlighted.

3. Information as per Appendix 4G.
As per NC decision, D/ was sent to the applicant on
08.04.2020.
The case was last considered in M. No. 01/81 dated
21.05.2021 and the Committee decided to send a reminder to
the applicant for furnishing the requisite information. As per
NC decision, a reminder was issued to the applicant on
09.07.2021. However, no reply has been received yet.

considered the case as
per the agenda and
decided to send final

requisite information.

Committee

G- | Deferred

for
the

M-47

(E-24989)

Leitwind
Shriram

Private
Limited

0410165234
dated
20.02.2019

Manufacturing

01/81/050/0113
3/AM19/

04/24/040/0025
4/AM19/

The case was rejected in M. No. 01/81 dated 01.04.2020, due

to non-submission of reply of DHI deficiency letters. The

applicant via email dated 04.09.2020 furnished a reply and

requested to ratify the ad-hoc norms.

The copy of representation was forwarded to DHI on

17.11.2020. The case was considered in M. No. 10/81 dated

10.11.2020 held on 17.11.2020 and decided to wait for the

comments. A reminder was issued to DHI on 23.12.2020.

The representative of DHI informed that the applicant’s reply

dated 11.09.2020 is deficient. Therefore, the Committee

decided to seek from the applicant to furnish the following

information:

1. Rating of the export product.

2. Calculation supported by dimensional
drawing with relevant dimensions highlighted.

3. Information as per Appendix 4G.

As per NC decision, D/ was sent to the applicant on

08.04.2020.

The case was last considered in M. No. 01/81 dated

21.05.2021 and the Committee decided to send a reminder to

the applicant for furnishing the requisite information. As per

NC decision, a reminder was issued to the applicant on

09.07.2021. However, no reply has been received yet.

engineering

considered the case as
per the agenda and
decided to send final

requisite information.

Committee

o the Deferred

for
the

Page | 32

NC-2

MEETING No.: NC/2/MEET/Jul/202122/2  (Offline Cases)

Meeting Date: 03.09.2021




CHHAPERIA [01/81/050/0013|The case was approved in M. No. 17/81-ALC2/2019 dated|The Committee
INTERNATIO|  7/AM20/  |27.11.2019 as per written comments given by DPIIT vide U.|considered the case as
NAL 0. No.: P-47011/303/2019-TSW dated 13.11.2019. per  agenda  and
COMPANY [07/24/040/0006 | The applicant via email dated 02.12.2020 had requested for|decided to revise the
6/AM20/ |ratification of ad-hoc norms and inform that the export item|ad-hoc norms as per
M-48| 0710115072 width had been restricted to 300 mm but it depends on client|comments of DPIT
dated order and machine capacity, at the current capacity and order{vide U. O. No. P-
19.06.2019 situation kindly allow width of export item upto 360 mm and|(47011/303/2019-
thickness of export item to be same or less than the import| TSW dated Ry
item thickness. 26.07.2021.  (Copy
The representation was referred to DPIIT on 29.12.2020.[enclosed)
DPIIT’s DL received via email dated 14.01.2021 and issued to
the applicant on 05.03.2021. The applicant’s reply was sent to[RA  concerned may
DPIIT on 07.06.2021 followed by a reminder on 20.07.2021. |take suitable
consequential action
accordingly.
Tubacex  |01/81/050/0005|The case was approved in Meeting No. 23/81-ALC2/2019
Prakash India 3/AM20/  |dated 04.03.2020 on the recommendation of Consultant (TEC-
Private 3). The applicant vide letter dated 18.06.2020 requested for re-
Limited 03/95/040/0010 |fixation of norms and stated that the 10% wastage allowed
1/AM20/  |instead of 35% for sr. no. 1 of import item, hence the applicant
0310828823 had applied the application exactly as per SION Norms Sr. no.
dated C-831 for import of Sr. No. 1. In which the export & import
07.05.2019 item description are exactly same as the applied for norms
fixation & wastage is given for import item Sr. No. 1 is|{The Committee
M-49 1.35MT for IMT of export item. Therefore, the applicant had |considered the case as
requested to enhance the wastage of import item Sr. No. I|per the agenda and
from 10% to 35%. The representation was referred to|decided to send a s
Consultant (TEC-3) on 29.12.2020. reminder to the
The case was last considered in M. No. 01/81 dated|applicant for
21.05.2021 and the Committee decided to ask from the|furnishing the
applicant to furnish following information as per comments of|requisite information.
Consultant (TEC-3):
1. To provide detailed calculations of wastage incurred at
each stage with supporting documents.
As per NC decision, a deficiency letter was sent to the
applicant on 20.07.2021. However, no reply has been received
yet.
CG Power and |01/81/050/0050 | The case was ratified in M. No. 20/81 dated 19.12.2017 as per
Industrial 5/AM15/  |comments of DHI vide UO No. TSWB-3/181/2014 dated
Solution 12.01.2018.
Limited 03/94/040/0026|The applicant vide letter dated 27.11.2020 stated that in the
(Formerly 8/AM15/  |DHI comments, the Norms were ratified for all items from Sr.
Crompton no. 1 to 29 and items no. 30 to 39 were deleted. No reason was
Greaves assigned in the DHI letter dated 12.01.2018 to delete the items
Limited) mentioned at 30 to 39. The party has already imported the|.. ;
M-30 inputs specified under sr. no. 30 to 39, used in the manufacture (l;:;sidcrcd ?h()erncr:;gz:
0310789692 of the export products i.e. Transformers and the same have per the agenda and
dated alrecady been exported, hence the party has requested for Jecidad 1o vemial Deferred
26.09.2014 review the application and allow the inputs as per Item No. 30 DHI for expediting
to 39 on net to net basis as the goods are engineering goods Bl i i
which are permitted in the policy on Net to Net basis. The i
representation was referred to Consultant (TEC-3) on
29.12.2020.
The case was last considered in M. No. 01/81 dated
21.05.2021 and Consultant (TEC-3) informed via email dated
20.05.2021 that the applicant had represented against deletion
of import items at SI. No. 30 to 39by DHI. These items are not
integral part of export items i.c. Transformer and therefore,
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cannot be considered. As the carlier comments were given by
DHI, therefore, the Committee decided to forward the
representation to DHI as per advice of Consultant (TEC-3).

As per NC decision, the case was referred to DHI on
20.07.2021 for examination & comments. However, no
comments have been received yet.

TATA
POWER
SOLAR

SYSTEMS
LTD

0710115133
Dated
05.07.2019

01/81/050/0015
8/AM20

RLA File No:
07/24/040/0006
5/AM20/

The case was approved in M. No. 11/81-ALC2/2020 dated
24.11.2020 (Held on 01.12.2020) as per written comments
given by Consultant (TEC-3).

The applicant letter dated 01.04.2021 had requested for
reinstate Solar Cell/PV Cell (HS Code:85414011) in place of]
deleted raw materials item No. 1 to 11 in M. No. 11/81 dated
24.11.2020 (Held on 01.12.2020). The representation was sent
to Consultant (TEC-3) on 06.04.2021.

The case was considered in M. No. 01/81 dated 21.05.2021
and Consultant (TEC-3) informed via email dated 20.05.2021
that the applicant had represented the proposal for approval of
norms on repeat basis of AA issued in 2014. However, the
applicant’s request of older AA reference did not have same
import & export items. Therefore, the Committee decided to
ask the applicant to submit their justification again within 15
days’ time. The applicant vide email dated 21.06.2021 has
submitted some documents and also submitted some
supplementary information to Consultant (TEC -3) with
carbon copy to DGFT via email dated 22.06.2021.

The case was last considered in M. No.
NC/2/MEET/Jul/202122/1 (Offline Cases) dated 16.07.2021
and Consultant (TEC-3) informed via email dated 12.07.2021
that the applicant, via email dated 18.06.21 and subsequent
emails, has given details of imported items in AA 0710102050
dated 07.02.2014, of which repeat has been sought, and import
items in AA under consideration. While AA dated 07.02.2014
had 19 import items including PV cells, AA under
consideration has 28 import items excluding PV cells. The
applicant has also submitted a copy of letter dated 13.01.2019
written by them to RA, Bangalore for amendment of AA.
Therefore, as per advice of Consultant (TEC-3), the
Committee decided to get a report from RA, Bangalore on
amendment of AA as requested by the applicant.

As per NC decision, an email was sent to the RA, Bangalore
on 19.08.2021. However, no information has been received
yet.

The Committee
considered the case as
per the agenda and
decided to remind
RA, Bangalore for

expediting
comments.

the

Deferred
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File NO.P-47011/308/2019-TSW

R IRGRRENE
Government of India
Ministry of Commerce & Industry

Department for Promotion cf Industry & Internal Trade
(Technical Support Section)

e ke ek

Subject. - M/s Delton Cables Ltd ( A.A. No.0510337606 dated 23 .10.2012).
Reference. - D.G.F.T. F. No. 01/81/050/423/AM-13/DES-2

DGFT(DES-2) may kindly refer to their e-mail dated 12% July 2021 forwarding firm's

reply for fixation of norms in respect of the above-mentioned A.A. In this connection, the
undersigned is directed to say that the instant A A. may be ratified as under.

i,

Net weight /KM of export items at S.No.1 to 29 under the Advance Authorization may

be specified as under.-

Sl [Net Weight SI. [Net Weight Sl [Net Weight S Net Weight
No. KKgs./Km) No.  [(Kgs./Km) No. Kgs./Km) No. |(Kgs./Km)
1 392.70 5 3894.87 17 1543 P5 312,90
2 416.85 10 526565 18 [R41.50 P6  [1032.15
3 663.60 11 6597.47 19 p7.20 P7  69.30
4 940.80 12 |7886.03 P0 [189.74 P8 P18.40
5 1277.85 13 [9930.38 P1 p8.25 P9 B892.50
6 1796.55 14 |1563.30 P2 R14.20
7 2107.80 15 [210.00 P3  [142.80
8 2872.80 16 R13.15 24 160.40
1. Quantity of import item at S|.No.1 ( Copper Wire Rod/Cathode( EC Grade) )may be
allowed as 1.01Kgs/Kg content in the export items at SL.No.1 to 2S.
2. Quantity of import item at Sl.No.2(PVC Compound) may be allowed as 1.05 Kgs/Kg
content in the export items at SI.No.1 to 22 & 26 to 2.
3. Quantity of import item at SI.No.3(Polyster Tape) may be allowed as 1.02 Kgs/Kg
content in the export items at Sl.No. 14, 21 to 23, 25 & 27 to 29.
4. Quantity of import item at Sl.No.4(Aluminiun MylarTape) may be allowed as 1.02Kgs/
Kg content in the export items at SI.No.21, 22 , 24 and 27 to 29.
5. Quantity of import item at SI.No.5 (LSZH) may be allowed as 1.05Kgs/Kg content in
the export items at SI.No.24 to 26.
6. Quantity of import item at SI.No.6 (Copper Tape)may be allowed as 1.01Kgs/Kg
content in the export items at SI.No.4 to 13 & 24 to 26. .
Norms Committee may take a view. //1 "
(S. K. Jain)
Development Officer

Tel.23063166
E-mail. sushilk jain@nic.in

DGFT(Shri Pranav Upadhyay, Dy.Director, DES-Il)
DPIT U.O.NO. . P-47011/308/2019-TSW dated 03 .08.2021

)



File No.P-47011/303/2019-TSW

ST T

Government of India
Ministry of Commerce & Industry
Department for Promotion of Industry & Internal Trade
(Technical Support Section)

ko Rk

Subject. - M/s Chhaperia International Company- A.A. No.0710115072 dated 19.06.2019.
Reference. - D.G.F.T. F.No. 01/81/50/137/AM-20/DES-2/

DGFT(DES-2) may kindly refer to their e-mail dated 20" July, 2021 forwarding firm's
reply in connection with their representation for re-fixation of norms in respect of the above-
mentioned A A.

In this connection, the undersigned is directed to say that based on the information
received from the firm, norms may be amended as under -

1. Description of export item may be amended as 'Copper Tape cut to size having
thickness- 0.045 mm( 45 Microns) and width- 25mm, 30mm, 50mm and 360mm".

. Description of import item may be amended as "Copper Tape in Jumbo Roll
having thickness- 0.41mm( 410 Microns) and width- 360mm".

V]

3. Quantity of impert item may be allowed as 99505 Kgs inclusive of 0.5% wastage.
"1_’_ - -~
Norms Committee may take a view. %‘ TCl +27 200 |
(S. K. Jain)

Development Officer
Tel.23063166
E-mail. sushilk jain@nic.in
DGFT(Shri Pranay Upadhyay, Dy.Director, DES-II)
DPIT U.O.NO. . P-47011/303/2012-TSW dated 26.07.2021




